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Surr JAIRAMDAS DAULATRAM:
Yes, Sir. One or two words in sup-
port of 1t. The purpose of the Bill
cannot be achieved—that 1s what I
believe and others too—by continu-
ing the debate today and expressing
various opmnons for and against and
also by coming to an adverse deci-
sion. Time 1s needed to have the
matter properly considered and ‘for
a favourable opportunity to arise for
achieving the purpose of the Bill. I
therefore appeal both to the Govern-
ment and to the mover of the Bill
to allow the debate to be adjourned
untl we have a more favourable
opportunity of succeeding mn achieving
the object of the Bill. Therefore 1
move that the debate on this Bill be
adjourned

The question was proposed.

Wl WMo qHo RATTAIR : WA,
oY TUHTE AT A I A &
NI R W aET T oF ¢ 3
g3 ¥ Afgwe § o swa gy
IAFT S ATHIAT §, AT T GIEH
¥ 9% gva@ & gE A aE ¥
HFT FL@TE |

Mr CHAIRMAN: The question is:

“That the debate on the Bill be
adjourned.”

The motion was adopted.

——— i

THE TREASON BILL, 1963

Drwan CHAMAN LALL (Punjab):
May I, Sir, apologise to you and to
the House for being a few minutes
late? May I with your permission
now move for leave to introduce my
Bill?

Mr. CHAIRMAN: You want to
catch the bus you missed?

DiwaNn CHAMAN LALL: Yes, Sir.

Mr. CHAIRMAN: All right.

|

Diwan CHAMAN LALL: Sir, 1 beg
to move for leave to introduce a Bill
to codify the law relating to treason,

The question was put and the motion
was adopted,

Diwan CHAMAN LALL: Sir, 1
introduce the Bill,

THE SHOPKEEPERS (FIXATION
OF PRICE LABELS) BILL, 1962

Surt A. M. TARIQ (Jammu and
Kashmir): Sir, I move:—

“That the Bil} to provide for the
afixing of price labels on commo-
dities by shopkeepers be taken info
consideration.”
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(Interruption),

Mg, CHAIRMAN: Mr. Sapru, if you
want to say something, you may say
it in such g way that people can listen
to it. This sort of conversation bet-
ween you and the speaker no one
can hear.
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[t To THo atfies]
A A AT FY TN F RET A

I9E § Fg UH1 &rera <& & 6 g =

1 SO AT @ FL I @I FA
FATIXIITE | T AT A AT & |
S¥ § oo FRERT # A FF TF
FTaHIQ #Y faam ¥ fF g #-
W & ar¢ ¥ 72 Fgy qrarF F arg
9 T AT 99 WX Qoo WY FT FAA
T g a1 &9 TF 97 W ;W A7 9
& & aFar § W7 g8 g &
@ IF | T T FQTE |

(Inturruption)

Mg, CHAIRMAN- Mr Sapru, if you
want to say something, you may say
1t 1n such a way that people can listen
to 1t This sort of conversation bet-

ween you and the speaker no one can
hear

ff Qo THo aTfed  THET a9g
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& @ Afsg wmgt A s § efwe
vt § FTAHT & nr oIy ¢ fF
WE TF TH T AT FETT A AT
[ATIZ | FET & A[T AT T F7 73T
¥ ar g T4 afew gfemy ¥ wow
qoF BT qAT A FH AR AT
a1 AR FE AT T8 | I T W I
FY AT JGT ST AT qgA & T F
HfFET AT T@T IA TH OBA AT R
o TE § A qgww g £ | Afeew
TH WA A AU AT Y A9 ¥ ;A
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&F IV T $IOW A fEm owEr A
AT A IHT {SAEA qEA A N
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Fga & 9w @ g § q o /e
T AEE F AT %3 71 S T4
ey & WX I+ faw g@@ q=er A
FrerAE LT | AT T~ e e
FIFET FT FAMT g A A FT JqH
AT ¥ GHHAET & | WIS T e faesy
#T gq¥ qY gFM A TN ST R
St UF wrpE e § e Af oot @
#faee A1 3@ § @O a1 74 9
WU § T | TR OF B Hfqe A
g N A9 JIET AT g7 a3 d
TTT 3T | A G K T A3
ar a9 ' ¥ foaq Srei w7 WK
MY | ATIC Y qEr = arg {9
¥ frer strafy | Fowrt aoig 72 MR aan
F o 39 feeq & @dEgrd F1 3[@H
ITH T AN & | FTET FT ST ATEHT
g T AEAr o1 oot ¥ ar @t
Iq% &I ¥ A8 Awwaw g ot #
ST AT TgT & IART IS SR TG
g

QW ATAAT qIE . FTIEra off
T2 BN |

=t Qo gwo afe®d : g Fwar §
YT TaN T A TE G FRAT | FTAHL
Y 787 e w@a & A fa oA
AZT JUAF FIAT & | AfweT AqaafFat
¥ foq 97 a9 fegeary & ofv f&
IR & THA F fAag O gw FToArd
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g AR At gw fagrQr & 1 Af wew AT
g T aifes & afer fad farmgmary &
MW AT FA TFA ¥ faw agda
w&r & fr 5@ a<g = fawr o femw
Y fe gmd wrar & a7 FgAv Sv.AT
g 5 o7 210y, feaeveds # i &
AT F T FFY A SIF BT AETT
T M 7 fewrd & 1 gl aog
¥ 33T gF 7L <0 @ORA T AT I
STAT G FLT | AT I AT ITH o9
7 difaat @iy § 1 4ifF zar =gl
I fqtew & 9 g A A "
SR AT A ¥ | T AEq ) A
W M aw I @t Fgar §
f& o= & &N AW FOl @1 M
FH T FW GYE T 7 § 1 (FHY)
7z gFIFT § AR TN 99 FY FE I
g 1 A TREFT F A § IO AW
& St § R gad die fafar qem
R & AR I A @l § ST
aw fag fear smar § | gETER fae
HY JGHFT AT 2 /T AT F7 7EF AT )
N F wgare gewt F fFR fesai
§ 7@ T F & % ST AT HE@e @<gAr
HqgY § @ AN & AR wwg e
afadr 7 warT o1 Afwy | afe
fegm ¥ aafrenfa & m fem &Y
NN AT et & 1| 7w B ama & TR
o 78 w7 ahq SafF T sreT
¥ TSy TR R A Y AT R G
Y g8 g9y A0 ¥ § &% § faew sran
2 F1% W =S feare €Y ag W
qA & o ¥ 1 g qunw e ¥
ZAR T I T O 94T § WK
T qu e A1 g FT A F fog
T J9q a9 & g #I $9F a1
HTE I U HIN HLEFEL FT AR FAT
ey araeq i fs e ARt ¥
gFerl 71 faarg 5 ag #1€ wogd
Ta & afew 77 oF Frgraa s&d 9
2 % e T § = T @A AT g
417 R.S.D—2.
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[t To Two arfies)

agwg g fF set o= ¥ e & fF ol
i RETES w1 ofy o wwo fawaw
q auma AP AT STOA A qE A
afr g7 St e gfeuw v
UE FHW A4 I@ AW O Agq
e faar f& ags a=i W W
fawpal &1 QAT FET qTGT & 1 AT
e ¢ fr oo o o awdw #Y wiy b
Iq ¥ @ aw w1 < feqr mr qr
& foes aet & amy g wdfaer
T oxar § | & @7 ST Qe geAr
TF ATHRIT AT g1 AR OF T THAT
¥ A | AR & SF TR 9 ST
q%7 WX S PTfY E T OF FOHSH
frar | S o= § & e R
fex @ 7 fdr & o aew gar
g ' oF @ ¥ @iy foar SRR
I¥ oF &Y 9 WY ¥ g9 | 99
I A e g€ v SR TEw
T ards AN o I N gaE a9
ards &Y s6ifs S99 § w7 91 afe
Iq 75 AT A #Y a6 AT & fag
TR A OF FH F g A Tef T
#1 faslt | ot 3@ g A AT w7
HE 9% FHAT & | S qT FRT gLy
TE Y I gy § 1 o Ot 7 dvaer
Serafear Fasfi w1 qarfaar fe g,
I ArH g fF e i oAl & &
a7 qaafas g F AW cNE
o<t e #f foarly e &
ar ¥ " freed § 1 %@ ¥ W
dart A9l ¥ @ T A T W
ARSI wigfa g sad
PR AR R aFaT g | AR Iy
T & gifaw g g% & ) frew
i W awl ¥ Fwei, AT, AR
faelt & A ¥ wdiwer faer SR &
& wegdl w1 e 7 97 w7 awmw
¥ farar amar § afe w9z weEw
gt e HIATAT T J9aT § 97 JIAL /A

Rrar § a1 Fg F AR F | W AE
¥ @R gl # gurdr s g §
0T g8 I & eeere §9 9 faw dw
fear § Wmag ETH A AN § 77 A
e} % AT |1 @Y &Y AFA 37 Ao
gU TRE-HIE] 9 g T AR A
T &Y @A qE qaen 3 =iy
WATF T3 ¥ e AT v g )
oI A OF qEra & v § i et &
¥z W rfeg 7@ faear & ) arfos
722 F1 faar feh & qfww @
iRy Qe d
Ul X I g6 4 79 39 ¥ 24 fAawe
TR Ay I afsa g g i
AT Tef A T T § a3 o arfaw 9
2 W T A9 & aew g¥ aaear
FET ALY M T q GO HT
WY 9% JET § HIX T q6-
Rl F fee g ST g @ & s@
e F pEie AT ¥ I
€ i 3 79 fawr £ ¢ i w1 a9@
TR RN AR X I oA
SOTET 99 AT AG AT AT § #ifw 4
St wae § 74 fr aw pafma § afs
wafoe< 7 & g arg % @ 7.
2 | wifs 73 gar auwr & fag o)
AR qewfaw & fog AR gl
A # faeelt & fog aga Agw §
T T AN & 99 & 7w faw |
W @M & WY WA g AR IR
Faar g i @ A @ A 9T AR
gafoar ik #f go o wrmET W
famr #t fegwm sw@ET )

The question was proposed,

Surt K, SANTHANAM (Madras):
Sir, may I raise a point of order? I
think this is not a Bill for Parliament,
but for the State Legislature because
trade and commerce within a State is
a State subject. And this is essential~
ly trade within a State. Of course,
there is some provision for general
price control in the Concurrent List,
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but this is not a general price control,
but regulation of every shopkeeper.
Therefore, while this Parliament
can pass legislation regarding prices
as a whole for the country, we cannot
regulate how 3 shopkeeper will =zell
any particular goods.

My second point of order is that
it is absolutely impossible to flx a
labe] on every plantain, or apple or
on every item of vegetable as requir-
ed by this Bill. So, it is practically
incapable of implementation and
therefore, I say that thig Bil] is out
of order.

Mr. CHAIRMAN: The second point
of order?

Surr K, SANTHANAM: Yes, it is,
therefore

Mr, CHAIRMAN: It is a point of

convenience.

Surr K. SANTHANAM: A Bill
should not propose any legislation
which is incapable of implementation.
That is one of the conditions of any
Bill. Now, this is incapable of imple-
mentation and therefore this is not a
proper Bill to be considered by Par-
liamenct,

Surt AKBAR ALI KHAN (Andhra
Pradesh): There are two opinions
regarding that.

Mgr. CHAIRMAN: Would any of
the Members like to make observa-
tions on these points of order?

Sert ARJUN ARORA (Uttar Pra-
desh): On the second point of order,
I wish to say that it is not 3 question
of any point of order. Thehon Mem-
ber who is a very senior Member of
this House and whom 1 respect very
much, hag gone thto the merits of the
Bill when he says that it is not con-
venient or that it is not practicable
to enforce it. That is not a point of
order.

{ Shri
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Mr. CHAIRMAN: But you dont
want to say anything about the first
point of order?

Surt AKBAR ALI KHAN: 1 think
the hon. Shri Santhanam himself has
agreeqd that it is in the Concurrent
List also.

Sur1 K., SANTHANAM: Only the
genera] price control.

Suri AKBAR ALI KHAN: This is
not about price control. It is a matter
of fixing a label of price. Fixing a
label of price we have not included;
that is not exactly in the State List
anyway.

Surt K, SANTHANAM: Yes, trade
ang commerce.

Surt AKBAR AL] KHAN: That is
a different thing. I submit, Sir, that
this is a matter which we can take
into consideration and if the Const'-
tution

Surt CHANDRA SHEKHAR (Uttar
Pradesh): I want to make one obser-
vation. The Bill seems to provide
for a speedy remedy against the pre-
valent serious evils. It is not only
a question of fixing price labels but
it ig a fight against a social evil which
is prevailing in our country, and I
think it is as much the business of
the Government of India as of any
State Government. So, I think the
Mover of the Bill is quite in order in
moving this Bill in this House.

Surt A. M, TARIQ: Another point
I want to make is this. Shri Santha-
nam is a very senior Member

Tue MINISTER or STATE IN THE
MINISTRY or HOME AFFAIRS (SHRI
R. M. HajsarNAvis): I do not think
this is outside the legislative compet-
ence of Parliament because under the
genera] distribution of powers, unless
a matter falls squarely within the
State List, the jurisdiction of Parlia-
ment is not barred. And 35 the hon.
Santhanam himself has said,
what is given to the State is trade and
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commerce only within the State. Now
there may be an Act, a general law,
which may affect trade all over India,
a uniform law applying to all the
States. If such ig the nature of the
legislative measure, then I do not
think that Parliament is devoid of
legislative authority to legislate it.

Surt P. N. SAPRU (Uttar Pra-
desh): May I draw the attention of
the Deputy Law Minister and of Shri
Santhanam

Mgr. CHAIRMAN: I am afraid you
are not audible.

Surt P. N. SAPRU: 1 would draw
the attention of the Deputy Law Min-
ister and of Shri Santhanam that in
the Seventh Schedule there jg the
Concurrent List. Now, even if you
look upon thig Bill as a price control
Bill which it is not, you will find that
the Central Government or the Union
Government has a right to pass g Bill
controlling prices because of Entry
No, 34 of the Concurrent List in the
Seventh Schedule. Even if it is not
a Bill for price control the Bil] is in
order because it is covered by Entry
No, 34. Apart from that, as far as I
can gee, there is no provision allotting
the subject of stopping the practice
of bargaining in prices among the
shopkeepers in any of the Entries.
That being so, it can be taken as a
reserve power and, therefore, I would
say that looking at it ‘from either
point of view the Bill is in order.

Mr. CHAIRMAN: Mr, Sapru, I have
missed most of your remarks. 1
would like to have your opinion whe-
ther it is in order or not.

Sarr P. N, SAPRU: It is in order.

Mr. CHAIRMAN: I have carefully
considered the points of order ;aised
by Shri Santhanam, and 1 fee] that
the motion and the discussion of the
motion are in order. The question of
whether it is in the competence of |
this House or not to pass g3 law on

this is a matter for the courts to de-
cide if the matter goes to them.

Shri Deokinandan Narayan.

Y FART AT (FRAG)
aeofr  gwmfg o, o wwae @
¥R o wearEs Y ag e oo feam @
I9 ;. WHGL F, IAHT 99 qAWT FT KA
Wiy @ s g1 9 &
SwaE § ag gy F 6 foet
TETE ¥ I T T I HAAY g
o7 TAAT SR AT G | SR U8
7 v fr fegea ¥ 9@ 9w W@
g § A% g3 o Mw A T Qg
Fo § A e ag A § fowd freae
AT gt N TS TE W AG 8§
o g ¥ St gy WAt s

R gE e A ¥ fremf dam g

A8 Tgi 9 F KW FET Fg7 aF
o @1 feafa & sqEw @ oA
TH o AET |

[TEE Deputy CHAIRMAN in the Chair.]

¥ wiw gwar afs AR gwmEE
18 #5q f5 ag faw sowar & fag
g et dfaa g, mm F fAa g o
ayay WA F A a1 9@ v fr
ag I @ % fay & fF fom Ay
U ;N e @) €oC ¥ =TT &, e
W JAETE AT R ¥ SR Y
wHr wiE qatEr S e AR a1
IR FOFEIT a7 FTT F R TR
& WA qefr 7 FA AT IET
AT Y FIXE | XA TR F AR AT+
faeer J99 arar Y F=T § Wi g
TEd @ G NS JuN g o
TR Y AW ey fF ¥ faw 9w
9T EE @ HR sed R
foee o o @@ ™ oaE A
for W % a5 far famr mam & A%
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frw T d =i T faar &, s@
SRR CE i E T TOMME (R
Tl wEew A feaena dar g
JAFT AT FAT A Ffeqr
HTFT |

o9 FFAEN P g @@ ®e ¥
IS T W E N uw |
wgfar @ TS | G IF qH T4OT §
W mrw € § fm gmr
Y grarT T L S T4 AT Fo
gAX &Y & SYTQT gy § SUr F
IqX Yo 99 FIAT AT & AW IqX
FEromar & fe @ faew ey A}
arq faew A€l <@ a1 ATIHT g9 gRY
/T s foew & ag aw e smiem
f& sma &t fEft 0 g, W
g 41T 3o A gE a1 7Y
¥oq dag & fau fef o o S
7afaT & 98t §9 W | ATIH W TR
g uxr ool 2 e v Afqs s
T ATAT FAT, FAYAT FEAT, HAFAT
AN A aFE wAd gD E Afaw
g ok Sua @ firee foee WY &)
T I A ag

\ -
12 Noon °*

“It =shall be unlawful for any
person, shopkeeper or vendor .o gell,
agree to sell or offer to sell any
goods, 1n course of any business, fo
which no price Iabe] 1s attached
bearing the seal of the Central
Government.” . , .

The price labe] ig a necessity. Fur-

ther it says:—

“Any such person, shopkeeper or
vendor shall maintain a latest prin-
ted list of all commeodities.”

A A &, Afger st T e AR
firee fawe o w@ @ &8t S %
& g gomtar g, g &w

'
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g T & I afaw ST Sn—ag
faemr sy w9 § feegmm | gaEr
T qAfEGM | g9S g faweE fawe
Wt T@eEt gRi |
Y ‘g frame (Am-fadfoa)
I FE WY wE faeem
Y A AW &, T
s 2 £ fafer dat & w17 a3 swawm
Surr K, SANTHANAM: Authentica-
ted by the Central Government,

Surt DEOKINANDAN NARAYAN:
I am coming to that point.

A I T=TEF AR ¥ ATYAT
g ag wan =i 9 & | ¥ g TE
FgAT OF T IBIC qI § | ARTTT v
T AW A Y R o AW
& dmg 9T qrer & fret afgd o
afed sl I & T 3, BN
R fFa q@ & FT @@, W
g gl #1 Siferm SR 39
dmr e 5 v gwmRrd @
o § wamgar A
AT TT & I fAr wFaedy gem
fr agafaw amd a7 & o FrETET
g oawRdl g1 WIS AR e H
ARy A fFm T e o™
AR F1 [l a9 & gHRTC
] N Y FHG AW TFA F TR
TF 1€ 9T T AMfRY | a9 § qum
qEATE | qgQ wwa § O A
Fam fog od 1 AfEw AR A
M T, OGN TFE 9 TEF
dFel A & AR FG TR F ASH
AN ag@ @ A oA AT
o 1 gRIT a1 AT &Y FT ar qiw §T
gRIY gt w17 Jawred F ag feg g @
afrw amm 9K fra o § fiede
foee <@ | ag swwE 9@ & | gafad
T TEET AT § qdAT & 5 g
=|E w wga ffees &% fas
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ff ag FaE 2 9%, Fagy g @
o) dffewa g as

ot D Gl -l -l s
RUCK BTN EINOR I s
® ot bl i oyl S 2
e 90 Lolg U gayi b 2 Uke
bale UyS (fys &2 o st
S L ol i ool &
B lees g2 Lphdelal o olyy Syerr
o . S¥ eyhe Uley &S
o dla Sl Pr

cos® b
o ol o S e pue
-udt dep ) Sk NS
ot e 2 £ by Sy e
Ay g Jly Jogd g b
Ploa ol o e ad e
dBt 5y el g S 2 Up &
Hpa Sy DSl e
Ol WS e £ () &5 e
Gl oy -2 s 8yl &
ohsela] Sega -Gy Ut Kbl
G el ;_ss ayde 3 ?" »
VG SR I N R RV | P |
T T UNN: FXR N |
@ 5 a LB il r g
o] ooy g e B e
-2 i L

T qo gwo aifow : st a®
HAATT WA AT G a0 T qF
U Wl ¥ ar e a

+1 ] Hindi transliteration.

T ST ey @ & qw AR 7 0T A
FCT ATear § B oo g ¥ e
R 9 SRl 0 dEr g e ag
G A AR R TR E v g
I I T § s 3w feag
foraas A g & | o9 AT A9 B 93
gY THE A S AW § W
T & AfFT TWE ywe ag v
f& o Fvg a8 T99 § SER WU
WF TuEy & 5w (9 watE

HIF A o =l )
g AR feail W @@ 9@ A N
S99 &1 B @yl 9T FE WY JeF
T AR A T Ao ot A &)
e afvr foedll § W 9% 6K
afgr fF feay wwml 9 d=8
FRY AR $OIEE T A WA A
BT FIFE T e ? wghEw o
¥ I fawt § AR ot T Y
ww R g § el $A 8
T @we ffaq § wgy SR aig §
are wiw A | ¥y Fgan g o et
¥t ag @ gFar, wewig oF
wl F T & A gErR dgt
ST ¥ qEEr gRw § 9§ 9™
fardt &, woir fawct &, wfSam fawclt
gl AW @y W G FQ
g 1 s A oo ¥ = fqd, Waw
¥ afed 1IN @FTREFT R
TUE T H 8% 3 qgie T BT
a1 \i9er ferlt sl FearEe @
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iR g o) faast @ @ F©
faerar grm 1 agt fee Ao wgt afaw
arEdm AR wel ¥ ey feee
ATEAT | qE HEPT q1T §, Ig @
@ T &1 A feeomad qanfor
v &5 A g @ R
Yo TR, ¥ AT & 9 § I
fay & #w mH TN FY
fr 3 afee s Al fids faee <&
AR ag W §B Wl & A% qEee
AT | A, TR F TR 1 § orawr
fF go dto ¥ wmaz g1z Fed &, e
% " ¥ fRam RN
A BRET NAF I AW §, AR
TR A o e S a= Fv A ey
2 e faa a= &1 9wt A faw,
A Arg Terd 5 F FWE o
faee @ AR sar afesw anF )
g aF fF & oAuy v § d@w @
fis Pl &1 G431 AT WET ST
dwfeml § q@, WmEw ar 4 7 W
ge d A o § WK SR Ay
ge ¥ I § AR g I Ty A
fafr =& ww F ST A AT § !
T qgT A g A g F AT
¥ ag N e fam @M Al
afqer FTRi

% sz argar § R v w=eT
2, AawE WIS §, e WS g |
o Tl § 5 aew wEE e &
N TF FqAq | AT AG AT
qg wg 3% § Afwa g ww a9
gFEL X QAT §, M B FHC A9
qrr §, Nge T3 § ARA B8R
TRFRI § IR qE A G g FIw
afy g @R FET OART & a1 S
it & fordr wfy o fs a8 gemee
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Tq, T TR OF A I a1
FEAET) |H P

“Label bearing the sea] of the
Central Government”.

LIS {a m % L1 a . “authentica-

ted by the Central Government”

A fRmam s s@ & fad o
o e § Y FErd § o
§t wfegs wwofal & sew grir)
el A9 § AR g g 93 /AT
T ETAT 9T E AV I@E  fog w0
Afaeq £ Te@ o230 w {oT 3T
& TR w1 THWE FET AT
F oo waAde § e W)
FFReT  Wiead @ aga wW §,
q AT FTH AT AG F I, Jeq-
W TUIRE AT FH AE T I
g A AN AR, 9 8: AW aF, AN
F FEAT A AT Y fee qaerdy
Afgaw A T & foaq  feaA
argfagt A sree@ R

st <At framwT ¢ wATEATIRE
oA @leq &1 W

it AR AW WAL
AAHT WA WMAT 9T g A |
fire i{.rﬁ I T g fE <“authentica-

ted by the Central Government.”
a1 d far it e & sRaQ
TN wigd ®WR gg W mEwWe
A A I FTE T B HA
F fAr @ AWEQ @A FAT
it o fad frar oo &« g
TR TT 9 | FE AR T TG H
FFHTT FT A9, IHTC T q@ AL & T
A X OF  *T 48T FFA FY AT T
Save me from my friends. zgfay
¥ g wiE & arofew w€ F a7 e
¥ O A1 A $T FEST qET JrAw
ofgad W & v ), amEafE A,
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[ FaFTATET ATTIA0]
ffesa @11 G@ %€ s T~ N
A qgm ¥ N fraw to al ka3
* wraw g ¥ ag wf vear fr ot
AFIT WL FT FAAT L, TAH THAS
agq weeT §, weug A1 § Q@ Har
g1
AT WHFEE WST g gY W

ML T § qrFa 7 g ay fy 1 Qe
ewar g ? @ & widger FEW e ar @t
i faa oy ama § sk el
W I FH A, a1 59N 39 O
waiew Iw w3 f5 e ag g
98 gl I 7R fFE F1 qwee ¥
AT wwar &9 fawr ¥ 2w F fya
JFIG & WX FE A dar 7
i § @@l AW A awelre g
WX Al 1 aHdTE g HIK et
€ SFR T g qH QU T
g @R @ aW qEg w0
GELl

Sart ARJUN ARORA: Madam, I rise
to support the Bill which I feel is a
very timely measure, a measure which
the Government itself should have
brought forward, During the last few
months prices have been rising and
everybody in the country including
the Planning Commission has been
worried over the sharp price rise. I
have received communications from
Kanpur that the working class cost of

living index has risen by 21 pomnts 1n
July alone and it has touched a new

high of 509. The same 1s true of all
other industrial centres including
Delh1 The prices are rising The

Government brings forward no mea-
sures but schemes of price stabhsation.
We find the Planning Minister and the
Food Minister disagreeing over the
measures which have to be taken, steps
which will check the price rise but
they are unable to agree So the Gov-
ernment does not move The result 1s
that the prices go on rising and this
spiral of rising prices has become a
real danger to our economy. There

was, a few days back, a strike in Bom-
bay, A General Strike followed on
the 20th. What was it due to? 1t was
due to the price rise. It was due to
the fact that the cost of living of Bom-~
bay’'s workers has risen considerably
during the last one year and they
wanted to be compensated. The rise
i the cost of living 1s followed by
some amount of dearness allowance to
the workers but the dearness allow-
ance never fully neutralises the rise
in the cost of hiving. In my own city
of Kanpur the textile workers get a
dearness allowance which neutralises
the rise in the cost of living only up to
53 per cent. The result 1s that 47 per
cent. of the burden of rise in the cost
of living 1s thrown upon the low-paid
workers, That 1s an example of the
textile workers of Kanpur who are or-
ganmised, who can strike, who do strike
and get wage increases. The condition
in smaller centres, the case of the un-
organised people 1s worse The consu-
mer, nowhere in the world, 1s organis-
ed. He is much less orgamised 1n this
country. So the burden of price rise
falls heavily on the consumer and it is
bound to lead to a demand for some
steps on behalf of the Government.
The Government of India employees,
particularly the Railway employees,
have already begun to demand a revi-
sion of their dearness allowance, In
1960 there was an attempted general
strike of the Government of India
employees over the question of dear-
ness allowance. Though the strike
was 1ll-advised and the strike did not
achieve anything, the case of the em-
ployees was just and certain conces-
sions were later on given by the Gov-
ernment. That only partially met the
situation 1n 1960, During the last 3
years continuous rises in the prices
have agamn led to a situation in which
the Government of India employees are
demanding a further revision of their
dearness allowance and I am told that
the All-India Railwaymen'’s Federa-
tion recently passed a resolution de-
manding higher dearness allowance.
That resolution is the beginning and
1f none of the two things i1s done, that
is, unlesg the prices are controlled or
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unless the dearness allowance is grant-
ed, the railways and other Govern-
ment of India employees are bound to
take further steps to secure a greater
dearness allowance. So everything
which contributeg to the stabilisation
nf the price level should be welcomed
by the Government whose responsibi-
lity it is to check inflation, whose res-
ponsibility it is to gtabilise our ecnomy.

This measure is a small one. The
whole Bill is less than one page. When
it came to me, I wondered whether I
was given ap incomplete copy. It is
a small measure but a very useful one.
Of course brevity is the soul of hu-
tnour and should alsa be the soul of
legislation. Its objects are very wel-
come and I support the Bill,

~.

The Mover hon, Mr. Tariq, has
correctly pointed out that it is a
question of national character, Why
should our people demand Rs. 100 for
a thing and sell it for Rs. 10? Who
will trust our word in the world? If
one who comes to this country as a
tourist—an increasingly large number
of foreign tourists are coming to
India—finds that in our market place
our word, the word of our shop-keep~
ers has no meaning, they may learn
to conclude that after all the shop-
keepers are India’s shop-keevers and
are Indians and one Indian is as good
as another or as bad as another and
that this does reflect on the national
character. The differences in the
prices in our country are awful
There may be some reason for diffe-
rences in the prices of agricultural
produce and the prices may vary in
the case of agricultural produce.
There is, Madam, no justification
whatsoever for any differences in
prices in the case of wmanufaciured
goods, The hon. Minister of Interna-
tiona] Trade was in Moscow recently,
and I am sure a shrewd observer like
him did not fail to notice that in the
Soviet Union the prices of manufac-
tureq goods are the same throughout
the country.
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Sur1 SHEEL BHADRA YAJEE
(Bihar): Is there any mixed econo-
my there?

Surt ARJUN ARORA: Please make
only relevant interruptions. From
Alma Ata to Leningrad and irom
Minsk to the Mongolian border the
distances are great but the prices of
manufactured goods are the same.
They are also labeiled. In our case
also that can be done. In the case of
petroleum products it is done. Whe-
ther you buy petroleum products pro-
duced by the private sector—I am
giving an example of the mixed eco-
nomy to my hon, friend, Mr. Yajee—
petroleum  products of the profit-
making, exploiting Western Oil com-
panies or you buy those produced in
the refineries run by the growing
national public sector, the prices are
the same,

Surr SHEEL. BHADRA YAJEE:
There are differences here and there.

Surr ARJUN ARORA: The diffe-
rences that are there are because of
octroi duties which municipalities are
unfortunately allowed to levy. Some
such thing should be done in the case
of all manufactured goods, particular-
ly in the case of articles of daily con-
sumption, of essentials of life like
clothing, and this Bill can be a step-
ping stone in that very useful direc-
tion. It can be the beginning of se-
curing that very laudable objective.

With these words I support the Bill.

Surt M. N. GOVINDAN WAIR
(Rerala): Madam Deputy Chairman,
I was a little bit amazed to find that
this Bill was opposed by two promi-
nent Members on the other side, one
on technical ground and the other un
the ground of certain defects which
he pointed out in the drafting of the
Bill. But, Madam, I feel this is one
of the most timely and useful Bills
introduce in this House. Hearing
the speech of my friend, Shri Arora,
I felt that he was reading too much
into the Bill. Ag I understand it, this
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is a Bill not to fix the prices of the
commodities but to fix the ’abel on
the articles that are sold.

Surr A. B. VAJPAYEE (Uttar Pra-
pesh): Without fixing the prices?

Sert M. N. GOVINDAN NAIR: Of
course this Bill will indirectly include
that also. Even this fixation of label
is not a new thing, As far as clo.h is
concerned you will find the retail
price is such ang such, Already in
certain flelds they have tried to intro-
duce this even though it is not bene-
fiting the public. To that I will come
later. But on many commodities ihe
customer does no; know the price,
and especially if members who live
in Delhi have felt the need for fixa-
tion of label, I am not very much
surprised. One month ago I bought
a Watermang pen for Rs. 21, and my
friend, Mr. Kumaran, bought the same
for Rs. 18. 1 need not elaborate on
that, You know for the same stuff
in Connaught Place you have lo give
a higher price, but if you go to
Chandni Chowk, the price would be
less. If a tourist or somebody with
a white skin goes to a shop, definite-
ly the price he has to pay will be
much higher than what you and I
give. That is certain. So  there
should be some arrangement by which
the price is fixed. Now what happens
is, if the shopkeeper is in need of
money, you are doomed., According
to his neeq he will raise the price.
Of course if he is in a pleasani mood,
sometimes you may get it cheap also.
Of course my hon. friend here was
telling me that one Presto cooker he
got for Rs. 75. Another friend of his
got it for Rs. 95.

Surt MULKA GOVINDA REDDY
(Mysore): I paid Rs, 96.

Sarr A. B. VAJPAYEE: Why not
cal]l it prestige cooker?

SHrrt M. N. GOVINDAN NAIR: So
three people buy it for three diffe-
rent prices from near-by shoos. So

there should be some way by which
this is checked, and I think this Bill
introduced by my hon. friend, Mr.
Tariq, will serve the purpose. If there
are defects in the drafting of the Bill,
of course [ do not expect him to be a
good draftsman, and whatever changes
are necessary can be made, and our
discussion is meant for that. You
and I have to point out whai are the
defects and then you have to change
it without killing the spirit of the
Bill,

has been said abou:
what we are to do with plantain,
apple and all that. 1 was very much
surprised. All of us travel in trains.
Not that on every apple you should
fix the label, When you go (0 a rail-
way station and when you ask for the
price, what the vendor does is that
he gives a list showing the price of
plantain per seer, the price of apple
per seer, and so on. So we know
what the price is and we tuy the
thing. So some practical arrange-
ment can be found, The same agri-
cultural produce may fetch one jrice
at one place and a different prica at
another place, So for all these varia-
tions there are methods by which the
price can be gdjusted. On that ground
this Bill should not be rejected or
opposed. Then, Madam, Shri Yajee
put—according to him—a very perti-
nent question, whether there is mixed
economy in the Soviet Union. Well,
he need have no fear about that, be-
cause putting a label does not mean
that the spirit of competition in trade
will in any way be affected. For ex-
ample, if a millowner puts a parti-
cular price on a particular variety of
cloth another millowner can put a
different price for his produce. So
competition in trade will continue as
such, This is how it is happening
today. On calico cloth you 3nd one
price and on another kind of cloth
another price. So none of these things
is going to be affected by this Bill,
Therefore, my hon. friend should not
oppose this Bill under the apprehen-
sion that it may affect the mixed eco-
nomy of the country,

Then much
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Then, Madam, there is another rea-
son why I have to place much empha-
sis on this matter. As I tcld you
earlier, it is true that when you go to
buy a piece of cotton cloth, though
you may find the retail price written
on the cloth, you cannot get it at that
price. Not only that, the merchant is
even prepared to give you a voucher
or bill for the higher price that he
charges you. A friend of mize was
very insistent that he would buy only
at the retail price marked and so he
went to the shop and asked for the
cloth to be sold to him gt the retail
price marked. The merchant said, “No,
it cannot be given.” Then my friend
asked him, “Well, are you prepared
to give me a bill for the price you
charge?” He replied, “Yes, here it is,
you can take it.”” Why does that hap-
pen? Therefore, I say all this price
fixation is only something which has
an advisory value. If the trader is a
nice man, he would perhaps oblige
the Government by selling the mate-
ria] for the marked price. Therefore,
unless there is some penalty imposed
by which stern action can be taken
against those who violate these direc-
tions, this measure will only be a
pious wish. Hence this clause 3 in the
Bill where it says:

“Any person, shopkeeper or ven-
dor who contravenes any of the
provisions cantaineq in section 2
shall be punished with imprison-
ment for a term not exceeding iwo
years or with fine not exceeding
one thousand rupees or with bhoth.”

is a very useful
provision should
down.

provision and this
not be watered

Ax Hon. MEMBER: Will it be pas-
sed?

Surt M. N. GOVINDAN NAIR:
Since this Bill has been moved by an
eminent Member of the (Congress
Party and when I see that all of us
are supporting it, I hope and 1 believe
that this Bill, which is being discus-
sed in the presence of one of the emi-
nent Ministers who knows the trade,
will be unanimously accepted
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Surt MULKA GOVINDA REDDY:
Let us see.

SHrt M. N. GOVINDAN NAIR: 1
wholeheartedly support this Bill. That
does not mean that some of the defects
in it that are pointed out by hon.
Members here should be ignored.

Surt MULKA GOVINDA REDDY:

If necessary, it can go to g $elect
Committee,

Surt M. N, GOVINDAN NAIR: That
indeed is a very fine suggestion that
has been just now put forward by
my hon. friend here, because if there
are defects in the drafting of it or
some other defects—I need not repeat
them—about marking prices for agri-
cultural products etc. all of them will
be attended to if this Bill is proces-
sed through a Select Committee.
Draftsmen will also be present there
and then al] these defects can be got
rig of. I think this is a very timely
Bill and I believe it should be unani-
mously supported by the House, in-
cluding, of course, the hon. Minister.
I would have preferred this Bill being
moved by the Government, but they
have failed in that, At least now they
can own the Bill, since it is not mov-
ed by any Member from the Opposi-
tion, but by a Member of the Cong-
ress Party. Therefore, I feel that the
Government should not find any diffi-
culty in accepting this Bill. Thank
you, Madam.

Tue DEPUTY CHAIRMAN: I hope
the Minister has followed the argu-
ments of Mr. Govindan Nair. Mr.
Akbar Ali Khan.

SHrt AKBAR AL] KHAN: Madam
Deputy Chairman, I think when the
previous speaker said that there were
two Members who opposed this Bill,
he was not quite correct. I know the
hon. Member Shri Santhanam, be-
cause he felt doubts gbout the juris-
diction, raised his point., But after-
wards when it was pointed out that
under item 34 of the Concurrent List,
this subject of price control could be
considered and the Chair gave a rui-
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ing, then there was no question of
any moie opposition, As for my hon.
frienq Deokinandan Narayan's speech,
probably Mr. Govindan Nair did not
very much follow that speech. Actu-
ally Shri Deokinandan Narayan agreed
with the general proposal and it was
only with reference to some details
that he expressed some difficulties.

Surr M. N. GOVINDAN NAIR:
What was the overall effect?

Surr A{BAR ALI KHAN: On the
whole, we do not have any opposi-
tion, Madam, we who have had the
opportunity of going outside this
country and seeing other countries—
1 am speaking not only of the Soviet
Union and the Socialist States, but
also other countries—must have come
across innumerable instances where
we felt the integrity and the honesty
of the persons who are in business in
those countries, Whenever we pur-
chase a thing and give the price of it,
we do not take it with us. We just
give the seller our address and ac-
cording to the sample, the very same
thing that we had selected we get
delivered at your residence, I have
also been to Kashmir, and I hope my
hon. friend, Shri Tariq, will forgive
me when I say that there I have been
a victim, for I bought a thing at a
particular price and my friend bought
the very same stuff for a immuch lower

price.

Sgrt M. N. GOVINDAN NAIR:
That happened in the lang of Tariq?

SHrr AKBAR ALJI KHAN: Madam,
I don’t think there is anybody who
does not feel that there is necessity
for having some sort of fixation of
prices of the commodities that are in
the market. Difference of opinion
arises only as to whether it should
be done throughout the country, or
whether we should start with the big
towns and cities only. The question
may also arise as to whether all the
commodities should be brought under
this control, if not, what commodities
should be brought under this control

and what not, Diufference of opinion
may also arise as to whether it is a
practicable proposition to have this
authentication or certification on all
the commodities done by the Govern-
ment. Well, these are matters which
do deserve consideration gnd I wel-
come this suggestion that ‘his matter,
being good in its intrinsic idea, should
be entrusted to a Select Committee.
I am sure nobody will bear out what
I say more than the hon. Minister
who has recently had a very long
tour and who has visited the Western
countries as well as the socialist count-
ries. If you wil] permit me, Madam,
I would like to congratulate him for
the great service he has done to the
country. Here is a3 man who is nei-
ther rightists nor leftists, neither of
the private sector nor of the public
sector, but he has done really great
service to our country,

There is another thing which has
been very validly pointed out by my
iriend, Mr, Arora. It will indirectly
control the prices. Madam, the great-
est thing said today against the Gov-
ernment, and to certain extent with
justification, ig that prices are rising
and that 1s telling very much against
our people of the low income group.
This will provide ways and means of
finding out an opportunity to control
indirectly, if not directly, prices. These
are laudable objects which I am sure
hot only in this country but in the
world will be applauded as an indirect
methog of influencing the character of
our businessmen, As I mentioned, I
have got the greatest regard for the
businessmen; at least, I can say this
of the United Kingdom but it is the
same in other places also. Things
have changed but not these habits. You
can see this in the instances given by
my friend, opposite. These are small
things but they have a bearing on the
credit and trustworthiness of the peo-
ple. This should not be dismissed
lightly because this aims at controll-
ing "prices, This measure aims at
something which tells heavily wupon
the character of the individuals and
the national character. This measure
will build up our character and will
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give a good name not only to the peo-
ple here who are doing business but
the outsiders also, when they come,
will go with a good impression. Of
course, 1 do not agree with every
word of it. I do feel there are things
which will have to be worked out in
detail, I would very much like this
measure to go before a Select Com-
mittee, and I hope that the hon.
Mover will accept this suggestion. I
also appeal to the Government not to
treat this lightly as it comes from a
private Member. I am sure, however,
now that we have got one of our best
Ministers here, this will receive due
consideration and further hope that
efforts will be made to fix prices and
“establish the credit of the business
community and that of the nation.

I thank you,

Y W7 Nerw : WA, AR TAAAT
3 f& Wy arfer s ..

Madam. I beg your pardon. I am
obliged to speak in English because
of the insistence of my friends on my
right, 1 am inclined to support ‘(he
Bill moved by the hon. Mr, Tariq.
When this was moved many Members
raised various doubts. The question
of Indian traditions was raised and
one hon. Member was good enough to
say that it was not possible to imple-
ment this Bill because of the old
habits of our Indian villagers. I fail
to understand this logic, Only yester-
day, when he was addressing the
other House, the Prime Minister
talked of changing habits of India.
He was talking of old ruts and he was
pleading with the country and with
the Members of the Opposition to
come out of their ruts I feel sur-
prised when I find the Treasury
Benches and the Members who adorn
these Benches not coming out of the
rut. Whenever any society wants to
make progress, it is always imperative
for that seciety to tread new path. In
a dynamic country, we cannot say
that because people are conservative,
they stick to certain traditions, no new
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measure ig capable of implementation.
Difficulties are there, There is no
royal road to progress. The path is
zig-zag and you will have to tread
that path. Whenever any measure
comes in asking for a change, asking
for progress in the country some peo-
ple come out with the plea that it
cannot be implemented because of old
habits and old traditions. I would
beg of the Members not to extend
this logic in this House. By putting
forward such an argument, we are not
doing service to the cause for which
we gtand nor to the cause of the
downtrodden people of this country.
There are difficulties but these difficul.
ties will have to be faced. The Bill
contains certain lacunae; there are
certain mistakes in drafting and we
will have to forward this Bill to the
Select Committee, My hon. {friend.
Shri Yajee, raised the question of
mixed economy. I do not know whe-
ther mixed economy is synonymous
with mixed morals. 1 hope that
Mr. Yajee will agree, and the hon.
Members will agree, that even in a
mixed economy we can progress only
when we are able to carry our trade
on a moral basis, ethical basis. To
say that because we have a mixed
economy, no moral or no ethical mea-
sure can be implemented is not correct
and T do not know whether the hon.
Minister understands the consequenoes
of this.

Surr SHEEL, BHADRA YAJRE:
What I said was that in a mixed
economy, there was free enterprise
having bargaining and competition
How can this be compared with Soviet
Russia?

SHrr CHANDRA  SHEKHAR:
Madam, T am not able to understand
the logic of Mr, Yajee. I think WMr.
Govindan Nair just now indicated very
clearly that competition will not be
a bar to fixing labels of prices on
certain commodities, That question,
therefore. does not come in. ¥ we
want to progress. if we want that the
ethical value of Indian society should
rise, we will have to take certain mea
sures which are going to improve con-
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ditions and habits of the people. Tak-
ing into consideration this view of our
social life, this Bill becomes 3]l the
more important, It is not a matter
of much importance when a particular
hon. Member had to pay two rupees
or three rupees, but if wwe in this
House plead that this thing would
continue in Indian society, I do not
know what picture we are going to
present before the foreigners. Shri
Akbar Al was telling just now that
the Minister had done good service to
the nation by touring in different
countries of the world and therebyv
earned good results for the country.
1 have not had the good fortune of
going out of the country but I fail to
understand what the Minister will say
to the people, the foreigners, who are
cheated here in the markets of Delhi
or in the markets of Srinagar, What
would be the answer to a question
whether this was an example of our
morals, whether this was the trade
ethics of our country. I really sym-
pathise with the Minister and the
dignitaries who go outside, What 1T
am not able to understand is why
Government have not brought forward
this measure earlier. The hon. Shri
Tariq has done great service to this
country and to this House by bring-
ing forward this measure and T hope
Government and the Members of the
house will extend their full and
wholehearted support to this measure

One more point. Madam! It was said
here that this will create difficulties
in the villages. The Bill does not say
that this must be implemented on a
single day. Government may imple-
ment it in a phased manner. They may
introduce it in the big cities, in the
municipal corporation areas, in the
municipalities and the scope of the
Bill, thus, may be widened in a phased
manner, So, difficulties can be over-
come There must be g genuine desire
to check the gocial evil. Just in the
beginning, when points of order were
raised, T told the House that I was in
support of the Bill only because it
wag intended to fight out a social evil.

And if you want to fight a social
evil you will have to surmount so
many difficulties and these difficulties
should be overcome. I shall just
remind my friends on the other side
about the case of industrialisation.
You resort to industrialisation and so
many difficulties come in the way.
My friend, Shri Faridul Haq Ansari,
this morning raised a point that
thousands of peasants have been
uprooted from their villages and
what do the Government say? The
Government say that these are the
unavoidable hardships of industriali-
sation; these are the essential conse-
quences of a dynamic society; these
are the teething troubles of a pro-
gressive society. In the same way
certain difficulties will be there for
people who are traders, who are
businessmen but because of that we
cannot allow a social evil to grow in
the country without any check. So I
think taking into consideration only
this aspect of the Bill, it should find
unanimous  approval, unanimous
support of the whole House,

One hon, Member said that the
Minister who is concerned with the
Bill is neither a rightist nor a leftist.
1 do not know whether he is a leftist
or a rightist but taking into consi-
deration his past career I might say
that he is a progressive man with a
wide vision and I do hope that the
hon. Minister will extend his full
support to this Bill and if there are
any technical difficulties this House
may agree to send this Bill to the
Select Committee. With these re-
marks I wholeheartedly support the
Bill moved by Mr, Tariq.

Sarr M. P. BHARGAVA (Uttar
Pradesh): Madam Deputy Chairman,
the mover while moving his Bill made
a reference to me and therefore I
thought it fit to say a few words
about this Bill, I am one of those
who do not always agree with what
Mr. Tariq says or what Mr, Tariq
does, In this particular case T must
congratulate him for bringing this
Bill before the House. The question
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ot nsing prices 15 one of the most
serious questions before the country
and 1 personally {feel that if this
Bill 1s mmplemented 1 will go a long
way in checking the rising prices. If
we see the statement of objects and
reasons, we will find that that 1s the
underlying 1dea with which Mr.
Tariq has moved this Bill The Bill
18 1ntended to establish the practice
of affixing price labels on all commo-
dities and goods exposed for sale by
any person, shopkeeper or vendor so
as to stop the practice of bargaining
in prices to which shopkeepers resort
to the detriment of the customers
The Bill seeks to provide for a speedy
remedy against this prevalent social
evil And if we see the provisions of
the Bill we will find that they are
very sumple, Clause 1 18 the wusual
clause Clause 2 says:

“(1) It shall be unlawful for any
person, shopkeeper or vendor to
sell, agree to sell or offer to sell

any goods, in course of any busi-

ness, to which no price label is
attached bearing the seal of the
Central Government.

(2) Any such person. shopkeeper
or vendor shall maintain g latest
printed price list of all commoditi=s
duly authenticated by the Central
Government from time to time.

(3) The price indicated on the
price label attached to the goods
shall be the same as specified in the
printed price list mentioned in sub.
section (2) of this section.®

I would have been very happy if
Mr Tarig had moved a motion for
sending this Bill for eliciting public
opinion. After getting the public
opinion his hands would have been
strengthened and he could have forced
the Government to accept the Bill
He has not done that Mr, Akbar AY
Khan suggested that the Bill may be
referred to a Select Committee Y do
not agree with that view because no
purpose will be servej by sending
this Bill to a Select Committee Many
Members have expressed their opinion
here and we know what they feet
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And about the substance of the Bl
1 can safely say that there will hard-
ly be any person who vnll not agree
with the substance of the Bill.

Now, 1n this connection 1 would like
to point out another thing of which I
do not know if Mr, Tariq 1s aware or
not, There 1s the Essential Commo-
dities Act which empowers the Gov-
ernment to fix prices of any commo-
dity and that partially covers the in-
tention with which Mr Tarq has
moved the Bill,

Tae MINISTER or INTERNA-
TIONAL TRADE (Srrr MANUBHAL
SHaH): The Goverament has already
got powers.

Surt M, P. BHARGAVA. That 18
what I was saying Therefore the best
way of dealing with this Bill to my
mind appears to be that we should
adjourn the discussion of this Bill fo a
later date so that the Government will
be able to study the thing further and
find out whether 1t 1s at all necessary
to accept Mr. Tarig’s Bill or whether
the powers which the Government
have under the Essential Commodities
Act cover the Bill in full and it is
not necessary to accept this Bill, 1
would therefore suggest to Mr Tariq
that he may agree to the adjournment
of the debate today and when 1t comes
up next time we may consider what
we shall do with this Bill Thank you.

Surt P N SAPRU Madam Deputy
Chairman. I am in wholehearted sym-
pa hy with the Bill that has been
brought forward by Mr Tariq It will
be a matter of very great regret if a
Bill of this character ;s rejected by
the House The Bill should have been
locked upon as a hon-controversial
measure All that Mr Tariq is asking
for 1s that shopkeepers should be
required to display the prices which
they will charge for any commodity.
Now, I know that in implementing
this Bill there will be many difficul-
ties It s not an easy Bill to imple-
ment but there are so many things
which are not easy to implement but
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which we yet are experimenting with.
Why should therefore a firm stand be
taken against a measure which howso-
ever slightly is likely to lead to a
stabilisation of prices? If a Bill of
this character is passed—I do not say
that I agree with the phraseology of
the Bill—then we shall be able to
effect an improvement in the trading
methods. The buyer will know what
price he has to pay for the commodity
that he is buying and the seller will
know what is the maximum price
which he can extract and if he goes
beyond that he shall be dealt with
according to the law of the land.

Tue DEPUTY CHAIRMAN: You
can continue after lunch, The House
stands adjourned till 2.30 p.Mm,

The House adjourned for
lunch at one of the clock.

The House reassembled after lunch
at half past two of the clock, THE VicE-
CuarrMAN (SHRT M. P. BHARGAVA) In
the Chair. .

Surr P. N, SAPRU: Mr, Vice-Chair-
man, I was saying that the object
underlying this Bill was one with
which I sympathise, In fact, I do not
know of anyone who would not like
to emphasise the objects underlying
this Bill. The Minister, I suppose, i
just as keen on price control as any-
one of us. The difficulties in the way
of implementing these schemes of price
control or difficulties in fixing prices
or labelling of goods enforced by the
Central Government have been pointed
out by Shri Deckinandan Narayan. It
is obvious that those difficulties are of
a real character. We have the Essen~
tial Commodities Act and under this
Act some of the articles have been
declared to be subject to this price
labelling business. I think one way
of dealing with this situation is that
the Minister, Mr, Shah, may look into
the Essential Commodities Act and see
what other things he could do wunder

the powers given to him by that Act.
It may be that the list is not an
exhaustive list. It may be that there
are goods or commodities which need
to be brought under its purview, That
assurance, I think, we are entitled to
ask from the Minister and I am sure
that good-hearted as he is, genuine as
he is in his desire to see that the
consumer is not exploited, he will give
us. If steps in this direction are taken,
then the objectives of this Bill will be
achieved 1 should be sorry if the
Bill was defeated because that will
not be reflecting the feeling of this
House Under these circumstances, it
would be advisable for Mr. Tariq to
consider whether he will not be serv-
ing the best interests of the consumers
whose point of view he has put for-
ward if he were to accept the sugges-
tion should it come from the Minister
that consideration will be given to the
question whether some more articles
should be included in the Essential
Commodities Act or not. Shri Deoki-
nandan Narayan pointed out the diffl-
culties that would have to be encoun-
tered if this Bill were to be im-
plemented, Now, all of us are
aware of those dificulties and I do
not doubt that he was right in em-
phasising those difficulties but he too
agrees with the objective behind this
Bill When I sav that T wholehearted-
1v supvort the Bill, T have in mind
not the letter of the law but +the gbice-
tives underlying the Bill. When Mr.
Tariqa moved this Bill. he knew it was
not a perfect Bill. He wanted the
matter or the question which he has
raised to be considered in a thoughtful
manner by this House A message
should go forth from this House to
tha country that this House and the
Ministry are thinking of the difficult
nosition In which the consumer finds
himself T will just give vou a story
of how T was dealt with bv a Rashmiri
<hawl dealer here in Delhi. He came
tr me with some shawls. Some of
them were verv expensive but some
were not and T Tiked one nf them anA
T wanted to purchase it He «ald that
the prire wag Rs 60 and then T started
with Rs 15 and eventually T was able
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to make him agree to Rs. 23. (Un-
terruption), it was not a bad bargain
for Ks. 23 but this 15 sometn.ng serisus.
They quote prices which have no rela-
tion to the prices which they will
charge ifrom their own countrymen.
Now, that 1s not good business ethics
and when I was in the States i;n 1954,
I was duing with a couple and tihe
lady, wio had been to inaia, snowed
me g beautiful Banarasi sari and she
said that she had paid Rs, 1500 for it.
She asked me, “What do you think of
#?” I said, “You can get such a sari
for Rs, 500 but Rs. 500 is the price
that the seller would charge from an
Indian who knows things and Rs. 1500
38 the price charged from the foreign-
ers”, It is not a correct way of doing
business. It does not enhance our
reputation, for our veracity and our
integrity in our dealings with the
foreigners and, therefore, it would be
a good experiment if the list of esscn-
tial commodities is scrutinised and
some further commodities are includ-
ed. I think there should be some
contirol of this character over the price
of wheat, rice, vegetables and meat. 1
know that it will be difficult to do
these things and you will have to
employ larger staft for this purpose, I
am not worried about the corruption
business, I think it is overdone in
thig country. Corruption exists in
some form or the other in other coun-
tries but perhaps it exists in greater
form in our country, At anv rate, we
would like to believe it exists in 8
greater degree in our country than in
other countries. Wha* I am worried
abnut is in efficiency in administration,
What is necessary is that our adminis-
trative standards shou'd be good =nd
we <hanld, therefore, have a careful
and well-thnught-out legislation which
wonld be imnlemented by a gocd
admin‘strative machinery.

1f we proceed along these lines I
think the problem of corruntion too
will be solved. What ‘s wanted s
vigilance on the part of the common
man_ If he goes to a shop and if he
jg told about the price of an article

417RSD—3.
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that he is about to purchase, he must
be assured that 1t 1s a labelied articie.

If the price 1s Rs. 5/-, either you
purchase 1t or you do not pur-
chase 1t. I cannot cnarge less or [

cannot charge more. If that sort of
thing is developed in this country, if

that attitude of mind ig deveioped
among our consumers and among
our sellers, the problem would be

easier to solve, I would like to ap-
peal to my friend, Mr, Tar.q, to with-
draw this Bill in case assurances of
a satisfactory  character are coming
forward from the Minister. There is
nothing sacrosanct about the form of
the Bill. What is sacrosanct is the
substance it it. 1I we get an assu-
rances, so far ag the substance is
concerned, we would be only too glad
to give the Minister a chance of
carrying out much needed reforms in
the direction of price control, If thiz
assurance ‘s not forthcoming, then I
think we should be justified in voting
for th's Bill and referring it to a
Select Committee or for circulation of
the Bil] for elicit'ng public opinion.
1 am sure that public opinion will be
strongly behind it. It is now for Mr.,
Tariq and for the Minister to consi-
der whether the suggestion which )3
have put forward is acceptable to them
or not.

Thank you very much,

Sert A, M. TARIQ: On that condi-
tion, it is acceptable to me.

ot s wE AR WA AT
oA wAEg, § wee arfes &1 A
fadms ® SoET AHET HAT § | TAON
o< e F A foaw 3wy @8 g%
& oot ol A e g R @0
FB AW § T FwT FT Fwd e
&\ o are 16 wEr e & fR gl
¥y e fawdr ¥ S 9T S @wmar
ST B AT A F qIg HEr w1 A
o fegra T 2, S oEES @AY R
I a9 % a< fFar 9 | T A
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[st o Wz arlt]

TR Ffqow @eed] ¥ ag W war
WAL FTfae T I F AR /A
w1 oF g At g S
ot &t ag & frwtr gRm oo oWt 3
fod R @ & E F FEAL AT HT
T fax emr ueEE Rged &g
s § | wiwa F R
aEFL & wwdt g d mw §
o FEiD wre g0 § A Ft frar
g T § | a9 I O |
o fawar @ SR 99 SRl # feawd
et & 1 few S fw weaTew wEIRw
4 ggmET, wwR AfRwidaga @
WU § AT S A F @O q
o feawg AT § SEN FATA FATHY
ar T Wt gt g 1@ fed faw aga
w9 & W 3w F9d 9 Wik ene
oTaT & 97 fF 3w § Wi 1 A9
Y AT agA T FAX g I TR
QT &TF ET T WIURT T AT
@ faenn L Ew AN A W Tw AT
i@ e & 1 sl FS A AT &
T, Su*fag @& TSI
w for & 1 Efes O AF asy
TFWATT &R IT B & WA &7 &
FWE I FIQ@ &,99F UwA A
sgeeqT g af 3 |

ol guTR FFHAET Y ¥ F@mEr
& Georg T T § qE a9
T & fog ;T gem  wiE Ta
fa= gaTal ¥ 9 faedy § o9 oW )
T ST HT AT R | FHY SqR1T
IR AR W 5 9 fefmeda
ars | § wwmar § gt sife-
Y GFT & WA AT A GLF AT
dIqr & FEg R T T wigEe
iwmast A 3 maem gfE
T FHEIR HT T6F a8 7oqR
T §Fdr § 1 afew W foawa ag

|

¢ fF aga @ NI A g @R A
B 7Et & § 1 gt saifsdy Gae
¥ g Ar gaen g fe ogwAl d
s face @y wfed, b srgg faee
g aT W qZT & FFIR AGF AT
AATE | gz AW §fF Sam FT A
St eyt ¥ ag o gy fawe
sgedr § 1 afed ATt ey At
F I FEATEr e g, fqRwy ¥ &Y
AT AR T A S @ ¥
AFT T aF @asa § A wfa
T AT WY §, STHT W AT ATE
faefual & s I §fsd, R
AN AN § I g @QEw ¥
W fewrg T &, STHT 9T FETCHY
g | IFEE A R ag faea
g A F1 W fewww , arfs avew
# A fegwa & IR E@ER F W I™
fagas & A X forma &, -
fag st | fawwal S1RE qegaw
farerr arfgd

FHR T Mfgq 7197 s A
| R 9 FQ gC F7 fF wiga Tl
§ ST WA g 4 | § v awgar
g fr oF @< ¥ g9 «vr o fadas &
TUIT F @ & | W I A9 § oF
@I AR ¢ gH A A aray §
7= 78 4 & | & guman g fF aga A
AF I AL AT &, ST FITT FY TR
frag a8l T &, @ g% @ are
F AR AqdA A ¥ Iy g 1 "y
qiEl &7 7 qF q9qr g, GHr G Ay
Ix Ay § FAE | fawe THAT
FY | a1 % g AR @iay g
T f& g9 Tt & -7 Sifage dEr ¥
HFIfaar @ F gFS § | Fifw 7
W QR FEIAIE F TR 9% AGY
@ § 1 el s oo A St At
Fyeefaararaga wrarfaay
XewiEe ¥ FRfouq gt d, a F .
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¢ q @y T § e F $E war
t fr 77 599 # & g T o dRa
Bt 3 1 Aifqme e 7 st ¢ g
ATET AT FIH I TS, IGH[ AFA
R T AR

QF AT v - At s
T AT AGT & |

ot ot Wy awht 1 FEfowT v
AT & | AT gAY T & T
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SHRr VIJAY SINGH (Rajasthan):
Mr. Vice-Chairman, I apprec ate the
motive with which the Mover has
brought forward this measure before
the House, But I must make it very
clear at the very outset that I cannot
congratulate him for the form ‘n
which he has brought forward this
measure before the House. At the
very outset I  would also like to
make quite clear my own posit on in
this respect, and that is that I have
not been able to study the subject
with as much care and diligence as
1 should have. But I take comfort in
the fact that the Mover h mself has
not given ag much labour to it as he
ought to have done.

When in the morning I came here
and was listen ng to the speeches that
were delivered here, I was just won-
dering where we were going. It is
not a question of right or left, it is not
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a question of any political ideology
or anything of that sort, In fact, I
deplore th.s tendency: Why should
we look at everything from the poli-
tical angle either from the left or the
right? 1 think our approach should
be pragmatic,

Shri Sapru has been my teacher.
He has been an eminent lawyer. We
are all proud to bave him here as a
Member of this House. He has just
said that the idea underlying this
Bill is a very laudable one, and the
message should go out from this
House. I commend this suggestion.
But do we think ag to what the posi-
tion of this House is and what the
message is that should go? If the
message should go, that message
should be one well befitting the dig-
nity of this House. It is in this con-
text that I would l'ke to make a few
observations on the Bil] that hag been
brought forward before us.

Sir, with your permission, I will
just remind this House that before
eight years or so, this Parliament pass-
ed the Essential Commodities Act. If
I may crave the indulgence of this
House, I would just read out section
8 of this Acti—

“(1) If the Central Government
is of opinion that it is necessary or
expedient so to do for maintain-
ing or increas‘ng supplies of any
essential commodity or for securing
their equitable distribution and
availability at fair prices, it may,
by order, provide for regulat'ng or
prohibiting the production, supply
and distribution thereof and trade
and commercg therein.”

Well, the section is a long one but
section 3(1) which I have just read out
before you is fairly comprehen-
give. It deals with the subject in a
very wide way. Yet, we should look
at the history of this Act that is
before us. A perusal of this Act will
show that this has been amended by
this Parliament twice, once in 1957
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and another fime just in 1960. And
when I lo.k into that, I find that tis
Act has been amended in Punjab by
the Punjab Act of 1959 as weil
because wnat we are going to do
is ultimately going to be implemented
by the State Governments. They,
therefore, have got their own say,
A measure of this importance, which
is going to touch the lives of millions
of people in this country, has necessa-
rily to be very well thought of and
it has to be passed after taking into
consideration all aspects of the pro-
blem. I will just take one aspect
only. In clause 3 we have provided:

“Any person, shopkeeper or
vendor who contravenes any of
the provisions conta‘ned in section
2 shal] be punished with imprison-
ment for a term not exceeding two
years or with fine not exceeding one
thousand rupees or with both.”

3 p.M,

We have provided a very heavy pen.
alty. Now, if we just look at the
Essential Commodities Act, we will
find that where they have provied
for punishment, the whole section
contains one or two pages; it i3 an
elaborate one. They have further
provided as to who can take cognizance
of the offence, who can try this
offence, who can do challan, what is
the remedy and all these things, So
when we are going to provide for
summary punishment we must rem-
ember that these things will not work
in a country which is essentially
being ruled under a constitution.
There is a vital difference. When we
are being ruled under a constitution,
we have to go accordng to the Act.
We have to go according to the Cons-
titution. It is quite correct that we
can pass anything in this House, but
we cannot pass anything in this House
which is not in consonance with the
spirit and letter of the Constitution.
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That 1s something which we must
cons:der,

Now, Sir, as I made it very clear in
the beginning, I appreciate the spirit
in which this Bill has been brougat
forward. 1 must maxe things ciear
in this connection, Great stress has
been laid about national character, I
do not think we are improving na-
tional char-acter by talking too much
about national character. National
character 1s not determined by
one shopkeeper or by one price
lab e or some such thing. In fact, the
whole cancept of national character
can never :mprove by Acis, We all
know that national character can only
be improved by example. We have
heard our Prime Minister saying seve-
ral times that when India was haf
daad there came a great man lhke
Mahatma Gandhi whp raised our
moral standard by example. He was
able to infuse new  spirit in India
through personal example. 8o it is
the personal example by those who
are sitting in the Government or by
national leaders that can improve our
national character, not by passing an
Act here and there, which will touch
some commodities or many commodi-
ties, In fact, St, I do adm't that if
we can just emulate the example of
‘Western countries, where newspapers
are not sold by vendors but they just
rema'n lying on the street corner,
anybody can pick them up and pay
the price thereof, that would be some-
thing worthwhile. We all want to
achieve that, We have read in our
hist ry that gt the time of the king-
dom of Pataliputra when Megasthe-
nes came here he found that the peonle
never used to lock their houses. That
is the state of society for which we
all aspire. But the goal is very far
off. To reach that goal we will have
to take several steps. We are living
in a society which is a very compli-
cated one. It is essentially a modern
society. We all know that the Indian
gociety up till now was being regula-
ted by the Manu Shastras or Muslim
laws, They were not very bulky

things. They were very small Acts
as compared with the big Consa-
tution that we have got. But the
society was being regulated by cer-
tain things. Now the great develop-
ment that has taken place in human
affa.rs 1s the introduction of scicnce.
And 1ts 1mpact on society has changed
the entire face of the world in the
last 150 years. We cannot go back to
the early ideals. For that elaborate
regulationg are essential. And when
we th nk of elaborate regulations, we
have to bear in mind what has been
done before, what we are going to do
now and what will be the effect of all
this afterwards.

As 1 just put before you, Sir, we
have only got the Essential Commodi-
ties Act that is before us, Any action
can be taken under ths Act. I do
admit that the Government iz not as
much vig lant about it as it ought to
be. Therefore, what this House needs
and what we all need to do is to
bring forward a comprehens ve reso-
lution of this type, urge upon the Gov-
ernment to speed up the matter, point
out the various ways that are known
to us, find out and put before them the
lacunae that we see. Our House is
the Counc’'l of States or the Rajya
Sabha, We represent the States. A-e
we putting here in thig House what
we see in the States? After all, the
Ministers here must know what is
happening in the States, what we see
in the States. As against that we do
things in a personal way. In fact, we
are not going to the root of the pro-
blem and see what are our respon-
sib lities. We cannot  improve the
state of things merely by passing an
Act.

Sir, so many Acts are passed by
Parl'ament. And I for my part can
say that I do not even know how
many Acts we have passed in the last
one year. Therefore, passing of many
Acts is not the remedy. The remedy
lies somewhere else and for that we
must strive.

1 will try to point out one or two
things, iSr, There is no Financial
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Memorandum attached to it at all
Do jou think that while pass ng this
Bill of three clauses we shall achieve
the purpose that is to be achieved?
Price labels have to be fixed. They
will have to be printed. We w‘ll have
t{o appoint officers, There will be
Col'ectors, Commissioners and a se-
parate department to be opened. Will
it not cost considerably? So a Bill,
when it comes before the House must
c™ntain all these things. Therefore,
while I appreciate the spirit in which
the Bill hgs been brought—I made it
very clear in the very beginning—I
cannot congratulate the mover of this
Resolution for the form in which he
has brought it forward.

Sir, if I may say s0, I come from the
old State of Jodhpur. There was no
law in the sense we understand it to-
day. His Highness's word was law.
And 1 exactly remember, when I was
a Magistrate there, that we had no-
thing like a Constitut on Act. What
the Jodhpur Government passed was
law, Whatever was passed by His
Highness’s Government was law, To
pass an Act of this type is nothing
short of that state of affairs.

Surr P. A. SOLOMON (Kerala):
‘8o that is your tradition,

Sarr VIJAY SINGH: Well, Sir,
my tradit'on is there but I want you
to get away from that tradition. I
do not want that other people should
fa]l into that tradition. I am warning
you of my own experience. If you
want to learn by my experience, learn.
If you do not want to learn, leave it.

I, therefore, once again congratulate
the sponsor of the Bill for the oppor-
tun‘ty that he offered us of making
our viewpoint clear in this House and
1 hope that he will not misunderstand
mv remarks but will appreciate the
gpirit in which I have made them.

Dr. M. M. S. SIDDHU (Uttar Pra-
‘desh): €ir, I rise to comment on this
half-hearted measure to eradicate the
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evil of bargaining by sh-pkeepers or,
shall I cell, trade to the detri-
ment of the consumer. At the outset
I may say that I have been disappoint-
ed after reading this small Bill
becauge the mover thinks that it is
only at the perihery that the evil lies.
He does not th nk that the evil starts
at the other end, I mean, the manu-
facturer or the capitalist. That 1s
the end. Unless and until you plug
that source of evil, if there is any
evil there, you cannot derive any good
out of it.

I may remind the hon. Members
that labelling has been common with
certain commoditieg with which this
House will be familiar. One of them
was petrol. But everybody knows
that many of these pumps used to
giyye a discount of one anna or two
annas per gallon which the companies
did not allow and still they gave this
rebate, While one gave this rebate
the other d:d not. Now that is a
barga'n. The person who did not give
cheated you to that extent while the
other person gave you that profit. I
will give you another example.
Medicines, patent drugs, are being
priced with a profit which runs from
five hundred to a few thousand per
cent.

A Tetracyclin capsule which can be
produced for five or six annas can sell
for Rs. 2-10-0 and even today sells at
Rs. 1-10-0 or in other words, at four
times. It is customary for the trade
even under the old Drug Price Control
Order to allow 20 per cent. as dis-
count. If you were to fix up the price
of a product according to the 20 per
cent. you may be sure that all may
charge 20 per cent. Then in order to
save 5 per cent. from being cheated,
this order will cheat 95 per cent. of
the people of their money when they
could get at a cheaper rate. There
are others, for instance, the radios.
Everybody knows that one gets dis-
count., That discount may be less.
There are other instances of machi-
nery, gramphones and you ecan multi-
ply. Then he may argue that these
are not to the deteriment of a consu-



1349 Shopkeepers (Fixation [RAJYA SABHA] of Price Labels) Bill, 1962 1358

[Shri Vijay Singh.]

mer. I say that they are to the
detriment of the consumer because
the price that has been fixed is
over and above the legitimate profit
that the trade should have had.
Because one is able to part with 10
per cent, of it does it mean that the
other person will be legitimate,
because the price level has been fixed,
to charge another 10 per cent? 8o
this remedy, I am afraid the remedy
which has been prescribed, falls short
and awfully falls short of the disease
or the malady from which the society
suffers.

Then there is no mention of how
the price list is to be formed? It is
to be authenticated. A company can
gay that they want to sell a product
‘X' for Rs. 10. It may be notified in
the Gazette or they may bear the seal
of some officer that may be appointed
to authenticate it that that list is true.
But can the Government machinery
go into the price structure of the
commodity and fix the price according
to the price structure of that? Even
today, in spite of our planning, we do
not know the cost accounting of many
commoditiegs in vital industries and
therefore neither these price levels nor
this authentication of the price list is
going to solve that problem. I am
sorry, I am rather disappointed, when
I heard a senior Member like Mr.
Sapru saying that he goes to a petty
shopkeeper for bargaining. I thought
that if you want to do away with the
evil of bargaining, go to a place .

Sert P. N, SAPRU: On a point of
personal explangtion. The shopkeeper
came to my place—No. 10 Feroz Shah
Road—] did not go to him, though I
will not deny that I had been to
shops where I had bargained.

Dr. M. M. S. SIDDHU: What I was
saying was that instead of going to a
place where no bargaining is done, he
did otherwise. Everybody knows that
in each and every town and in every
mohalla, there are a few ghops which
do not bargain. You can send your
children to them, you can send your

servant and they do not bargain at all
and you get the things. Why not
patronize them? Why talk so much
about Kashmir, The problem is this
that the Kashmir Emporium’s price
for the same stuff iz higher than the
price at which you get it in the bazar
and in spite of bargaining and even
after being cheated I tell you, still the
prices are lower, in the bazar. Once
you fix up that machinery by which
the Kashmir Emporium prices are to
prevail—] take it as an example but
1 do not want to say anything against
Kashmir or its Government or take
handicrafts or take any other empo-
rium of that type—if the prices of
that are to be fixed for other
artisans who sell their products, I
can assure you that the prices in the
market will rise, not by five or six
per cent. but by twenty or twenty-
five per cent. That is why unless and
until  you have machinery for
standardisation, quality control and
cost accounting, no reasonable prices
can be fixed at the source to-day. If
you cannot fix up the prices at the
source, you cannot say that the con-
sumer is saved from being exploited.
You are tinkering with the problem.
The solution will be socialisation and
opening of such channels by which the
stores goods will be available to the
consumer at a cheaper, reasonable
rate. My friend Shri Arora talked
about Russia. Let him go round and
see our fair price shops. Are the
prices different from one place to
another? If the State does it or if
socialist measures are taken, the prices
are likely to remain constant from one
State to another and absolutely con-
stant within one State. Therefore, to
quote foreign countries in order to tell
us about lack of morals in us is
degrading, I will say. It is something
which does not speak well of us
When we cannot see things in our
country .we begin thinking of other
countries outside our frontiers and
talking in vague terms.

It was said that bargaining lowers
the moral character. May I ask, what
are these ‘trade negotiations'? That iv
a big name, ddne in a big way by
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States or big firms or big companies—
those bargainings are called ftrade
negotiations, Is bargaining so bad?
Bargaining means giving something
and taking something at your own
terms, It does not mean that in
bargaining you should take the thing
at some one else’s terms alone.
Therefore when the State enters the
trade negotiations, they do bargain-
ing. Of course when a peddler does
it, he does it in a very crude way.
When States do it they do it with
what is called a diplomatic pressure
or without it as the need arises.
Then the question of so-called rise
in the price index or rise in the
spiral of prices has been talked of
by Mr. Arora and he said, by labell-
ing these prices, things would
improve. We have had a very sorry
experience lately during this emer-
gency—I can talk from experience—
when the commodities’

prices were
fixed in  consultation with the
Merchants’ Associations or {rade,

they fixed at higher prices than the
prices at which they were available
and that list was displayed. The result
was that first of all they were mak-
ing a little profit, then they made
greater profits! That was all that
was done by fixation of the prices
and the displaying of prices. I may
gay that at Lucknow the Merchants’
Association passed on that list and
the same list was approved. If that
ig authentication, I will do away
with it. I will think that the evil of
bargaining is far better than to be
cheated by the Mexrchants’ Association
by passing off that thing at a higher
and still higher price each time they
prepare a list. Therefore such 2
measure which neither covers the
lowering or containing the rising
prices nor saves the consumer from
being exploited is no good because
mere labelling a thing does not mean
anything. We have known the Prices
Control Order and the Essential
Commodities Act and all the corrup-
tion going on behind all that, and the
number of persons who have not been
prosecuted is larger than the number
of persong who indulge in it. There-
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fore any measure which you cannot
enforce or any machinery by which
you cannot do so is useless. Even
today the Government has not taken
to metric measures, but in this very
House we are given the same old
measures in order to make us under-
stand the problem, not metric tonnes
but ordinary tons, because we are
tamiliar with that and we want to
understand the problem, Any Act
like that which means labelling of
the prices also means more staff,.
means overhead expenditure, and it.
will mean rise in prices ag well,

As tar as articles for preseniation
are concerned for tourists and others,
the Government has taken care to
tell the tourists that they should buy
from shops which are on their list,
and nobody has said that there is
any bargaining in those shops. The-
other thing is this. For pieces of art
you cannot fix any price as Mr. Tarig
rightly said. If an artisan passes on
a piece of shawl, which is worth
Rs. 500, for Rs. 100 or Rs. 150, then
you have cheated him or exploited
him of his labour because he has
taken, may be half 3 year to produce
that shawl, He does not get enough
wages for it. He parts with it
because he has no means to keep-
going. He has no means to get it to
the bank against which he will be
able to raise money. Therefore, off
season he will sell it, just as in any
Mela if large quantities of commo-
dities remain unsold, those people
will have to think whether to bring
back those commodities by rail to
their homes, how much that will cost
them, and all that, and if they know
that the transport charges are such
ihat bringing back will mean a great
loss to them, then they will want to
sell away those products at any price.
Maybe suh a person went to Mr.
Sapru.

Therefore, in all earnestness I will
appeal to my friend, Mr, Tariq, to
think of the problem once again
The problem is one of great magni-
tude, and it is good that he has
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brought it to our notice. Whatever
failing there may be in the Essential
Commodities Act, one should see into
it that Government can control and
should control all those articles which
are of daily necessity. As far as
luxury articles are concerned, it is
not yet time to create discontent in
the country by cont:olling each and
everything and allow the opposition
some play.

Surr MAHESH SARAN (Bihar):
Mr. Vice-Chairman, I like fo congra-
tulate our friend, Mr. Tariq for bring-
ing this Bill. The basic principle under-
lying the Bill js laudabkle. People
really do not want to be cheated that
they should find sheps where prices
are Jdifferent for the same commodity,
which is going on very much in the
country. After saying this I have only
to remind him that the Bill itself is
not one which I am able to support.
The principle, as I said, will be appre-
ciated by everybody, and this has
done one good thing, and that is the
Minister will realise what the opinion
of the House is regarding this diffi-
culty of different prices in different
shops, and he would take some
measure to gee that the basic idea
behind this Bill is carried out by some
measure which he thinks proper.

So far as this Bill is concerned, I
am afraid it is such a cumbersome
and such a difficult process involved
in it that it is not at all possible of
enactment, nor opinion will be neces-
sary regarding this Bill from the
public, because the whole Bill is so
framed that it looks as if Mr. Tariq
did not think it over very carefully.
In India we have big shops, and we
have small shops in villages. There
are vendrs who come from long
distances, and to expect that they will
display prices on all these goods is
an impossibility. It is not possible,
and the method by which he wants
this to be done is still more cumber-
some and an impossible one. What
he says in clause 2 " is:

“It shall be wunlawful for any
person, shopkeeper or vendor to sell,
agree to sell or offer to sell any
goods, in course of any business, to
which no price lable is attached
bearing the seal of the Central Gov-
ernment.”

He wants that there should be a label
and it should bear the geal of the
Cent-al Government. Let him calmly
consider whether in this vast country
this is possible, and then even the
printing of all these things becomes
an impossibility. Now village vendors
who do not understand either Hindi
or English and who want to sell things
ask their neighbours who are a little
learned to find out the prices of things
so that they might demand those
prices. It is a thing which looks ridi-
culous. Then the printing of these
price lists is also so expensive that it
will not be proper to do it. Then
again in clause 2(2) he says:

“Any such person, shopkeeper or
vendor shall maintain 3 latest print-
ed price list 'of all commodities duly
authenticated by the Central Gov-
ernment from time to time.”

He again wants a printed price list.
From where will he get it printed and
how will he get the authentication
from the Central Government? The
whole thing seems to be so difficult
and Impossible that in spite of the
fact that the basic principle underly-
ing it is very laudable, the Bil] is#
not acceptable to me, and there should
be some ‘cther method to achieve the
object.

Srrr KRISHNA CHANDRA (Uttar
Pradesh): Mr. Vice-Chairman, 1
wholeheartedly support, appreciate
and agree with the very laudable ob-
ject with which the hon. the mover has
put before this House the Bill that is
under discussion now. Almost all the
hon. Members, including our Com-
munist friends, who have spoken on
this measure and who have pressed
this motion to be accepted by the
Government, have with one or iwo
exceptions expressed their view thai
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the provisions of this Bill have to be
altered considerably in order to make
the law a practicable law, a law
which can be implemented. Sir, un-
less the law is properly implemented
no relief would be available to the
person whom we want to serve by
means of this law.

It has been mentioned that prices
have got to be fixed. An hon. Mem-
ber who preceded me some time back,
I mean Shri Siddhu, has expressed
in this House his view that the prices
of many commodities differ and that
some people charge very high prices
and they get huge profits. He gave
the example of drugs. I will also give
that very example and I will not
elaborate on other things. Now these
drugs patent drugs, well known drugs
are available in New Delhi shops, in
Connaught Place shops which are
reputed shops, which are shops which
have got fixed prices, but they are
available at a much higher prices
than at Chandni Chowk. I am told
that there are firms in Connaught
Place and those same firms have got
their branches at Chandni Chowk and
at these branches they charge lower
prices for those very patent drugs.
Once I had a discussion with a shop-
keeper and he told me that in New
Delthi the shopkeepers have got an
association and in that association they
have decided that they would charge
list price, that is price marked by the
company, or the manufacturers. But
the people in Chandni Chowk give
wide discounts, and that they said,
was the cause of this difference in the
prices, We may insist that all the
shopkeepers should sell at the price of
the manufacturers, but the price ot
“he manufacturers is very high. The
Government should adopt an elaborate
machinery tw see that the prices fixed
by the manufacturers are reasonable,
the manufacturers should have cost
accounts and their cost accounts
should be properly scrutinised to see
that the prices are reasonable. But
such an elaborate machinery, 1 think,
the Government cannot have. Unless
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that machinery is available we cannot
fix the reasonable prices at which
things should be sold.

It has been stated in this Hause
that we are very low in morals. Some
merchants charge one price and vthers
charge another price. The hon, Mem-
ber there quoteq the case of a pres-
sure cooker. The pressure cooker
that cost some Rs. 3 or Rs. 5 more
must have been purchased at Con-
naught Place and the pressure cooker
that the hon. Member purchased at a
lower price must have been bought at
Chandni Chowk and there the shop-
keeper must have allowed him a dis-
count. So these things will always
vary. Even now, as the hon. Member
Dr. Siddhu said just now, we have got
a number of shops, very reliable
shops, very reputable shops, which
have got fixed prices, These shops
are well known and they are avail-
able to everybody. It is not as if
India has not got fixed price shops.
Some hon. Members spoke of other
countries and said that newspapers
are lying there on the footpath and
people just pick them up and put the
cost of it in the box near by. Let me
submit that there also, the morals of
those people have not been raised by
law. I do not know of any country
and I do not think anybody can point
out to me any country where the
morals of the nation have been raised
by law. Law cannot raise the morals
of a nation. Rather, we have seen
how the control laws were imple-
mented during the last war and how
they are being implemented even now.
What do we find? Black-marketing
is going on. Black-markets are deve-
loped. So this control from above,
through the means of law, goes to
demoralise us. They rather tend 1to
lower our morals, I will give another
example. Take an ordinary thing
like speaking the truth. Speaking an
untruth on oath is an offence in the
eye 62 the law and in India people
were habituated to speak the truth.
In ordinary society when there is a
case, when there is a dispute, every-
one will speak the truth. But the
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same man, when he goes to a court
of law and has to make a statement
on oath, where he can be punished
for not speaking the truth, under the
law, he will speak the untruth, So
law is not something that raises our
morals,

Then there is another thing, If we
fix these prices and if we have print-
ed price lists for all these things, all
that will cost and an elaborate
machinery will have to be built up.
Some hon. Members have already
pointed out that all that cost will be
added to the price of the articles sold.
Shri Tariq, the mover of this Bill,
wanted to see that the rise in prices
should be checked by this Bill. But
I say that when the prices are fixed
by means ©of an elaborate machinery
in the manner that this Bill wants
them to be fixed, actually the prices
will rise, in order to get the cost of
all that machinery, the big elaborate
machinery that will have to be
established for this purpose, I will
give the example of Russia. In Russia
the prices are controlled and the con-
sumer shops have got fixed controlled
prices. But what do you find there?
The prices of consumer goods in
Russia are far higher than those in
this country. A pair of shoes may be
available here for Rs. 20 or Rs. 25,
but in Russia it will cost the people
Rs. 60 or Rs. 70 or Rs. 80. The prices
of consumer goods are far higher in
Russia than they are in this country.
That is quite natural, If you want to
bu‘ld up an elaborate machinery then
all that cost will have to be added to
the price. This fixation of price ig a
very good thing. It should be done
and there are means and means to
do the thing but I think it should be
left to the Government, I would like
the hon, Mr. Tariq to have brought
forward a resolution to bring pressure
upon the Government and to invite
the attention of the Government to
this rising prices and to adopt suitable
measures to fix prices and to lahel
them. Then the Government wonld
have had full opportunity to think,
to take counsel with others and to find

out suitable measures to label the
prices and to fix prices. And the
Government have taken some mea-
sures. They have opened fair price
shops; they have opened consumer
co-operative stores, etc., where the
prices are fixed on a reasonable basis.
So that is the method. If we want
that in our country the prices should
be fixed, the prices should be reason-
able, that no customer should be
cheated, then the best way would be
either to open consumer co-operative
stores or fair price shops, {o jncrease
their number so that in every city and
town these shops are available to the
customers. When these shops come
into existence the other shops will
also be compelled to charge reason-
able prices and fix the prices because
the market always goes by competi-
tion. Competition will be developed
if we had some shops which sell
commoditias on fixed and markset
prices. So I would join with othsr
hon, Members in appealing to the
mover of this Bill the hon. Mr. Tarig,
to withdraw the Bill on the Govern-
ment giving an assurance that the
Government will take suitable mea-
sures and the Government must take
suitable measures so that we can have
reasonable prices all over the country
and the prices may be known to the
customers who want to buy things. I
will at the same time appeal to the
hon. Minister that he should be pre-
pared and he should be willing te
give an assurance to this House and
to the hon. mover that on the with-
drawal of this Bill he will be pleased
to take suitable measures so that this
laudable object which Mr. Tariq has
in view may be achieved to a very
great extent if not to the fullest
extent.

Lastly, there has been a proposal
for this being referred to a Select
Committee. Now, I do not think
that will serve much purpose because
in the Select Committee we cannot
entirely alter the provisions of the
Bill. The Bill, as many other hon.
Members have mentioned, is so brief
and so lacking in very essential
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features t hat it will have to tLe
elaborated so much that it will have
to be made a new Bill and that 1is
not the object of the Select Com-
mittee. So the appointment of a
Select Committee will not serve the
purpose and I again make my appeal
to the mover and to the Government.

Sar1 D. P, KARMARKAR (Mysore):
Mr, Vice-Chairman, I was originally
not thinking of speaking on this but
when I went through the record of
the debate and from what my friends
also told me I felt that this Bill—
though its intention when limited to
its proper extent might be good—-as
it is to my mind made, if I may say
S0 with very great respect, no sense.

Surr A. M. TARIQ: You have not
read the Bill so far; you are reading
it now. How can it make sense to
you?

Sarr D, P. KARMARKAR: 1 had
anticipated that my frienq would dis-
turb me a little later but truth is very
effective though 1 did not think that
it could be so effective in the first
sentence that I uttered.

Now what does the Bill say? It
says that it shall be wunlawful for
any person, shopkeeper or vendor to
sell, agree to sell or offer to sell any
goods in the course of any business
and so on; wholesale or retail it does
not matter. Now, supposing some-
body agrees to sell something. If my
friend goes to Subzi Mandi and some-
times spends a little time usefully
there—because it might be more use~
ful to spend some time there than
perhaps drafting Bills like this—he
will find there is wholesale trade ‘n
vegetables. 1 will take this up first
and then go on to other essential
articles. Now, vegetables come from
the fields and there is no labelling
anywhere there either on the goods
or persons. The whole lot is put to
auction sale and where is the label
to come in there when you sell things
in whole lots like that? Take, say,
tons of tomatoes or a wagon load of
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bananas. It i3 3 normal thing that
when they sell wholesale they sell it
in bulk. I do not know where the
label has to be attached there.

Surr A, M. TARIQ: I will tell you
later on. I will educate you on that
subject later on,

Sart D. P, KARMARKAR: So that
is the first limitation that comes in
and there has to be an exception that
this shall not apply to wholesale
trade.

Sart A. M. TARIQ: I am a whole-
saler and I can . . .

Sart D. P. KARMARKAR: If you
are a wholesaler jin legislation 1 am
quite sure that

Surr A, M. TARIQ: 1 would request
you, Mr, Vice-Chairman, to advise
the hon, Member who has been a
Minister and who is a senior Member
to address the Chair and not the
mover.

Surr D. P. KARMARKAR: 1 have
been looking at him but I have always
been addressing the Chair,

Tue VICE-CHAIRMAN (Surr M. P.
BrARrGAvA): That applies to both.

Sarr D. P, KARMARKAR: I address
you only,

Tue VICE-CHAIRMAN (Sert M. P.
BHaRGAavA): Now.

Semrr D. P. KARMARKAR: Mr,
Vice-Chairman you may have per-
haps misunderstood that I was addres-
sing him. I was only looking at him.

Surr A. M. TARIQ: Sir, I wouid
not have made this protest in the cast
of other Members but he has been
a Minister and is a senior Member.
You should actually tell him about
the manners in the House.

Surr D. P. KARMARKAR: So inet
is the first exception.
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surt CHANDRA SHEKHAR: You
%indly stop this dialogue, Sir; otheri-
wise it becomes difficult.

Sarr D, P. KARMARKAR: Now it
has bscome a trialogue with my fri-
end’s coming in.

So the wholesale trade will have to
be exempted. That is the first excep-
tion. What is the other thing. The
difficulty with some people is that I
am not sure they have gone round
the vegetable market and seen how
these bulk sales take place. I cannot
see how they can be labelled. Now
coming to the ordinary trade, when
one goes to the market, the buyer
also should be assumed t{o have some
discretion Supposing I have to pur-
chase a seer of brinjals, I must know
broadly how much it will cost. It is
no use asking every small vendor to
put up labels on everything that he

sells. So another exemption is in the
case of small items, insignificant
items,

AN

Now perhaps my friend might agree
with me on this point that the main
object of such a legislation should be
to prevent fraud, to prevent black-
marketing, so that the customer when
he goes to the market knows that
what is being sold to him is being
sold at the proper price. If that were
the principle of the Bill, I entirely
agree with my friend who has brought
forward this Bill. In a condition of
shortages I entirely agree that the
anti-social elements should be pre-

vented {from taking advantage of
shortages of articles. For instance if
at the end of a particular impurt

licensing period a particular item 1uis
in short supply, say, for 15 days in
March, the retailer puts up the prive
and it used to happen even in the
case of small articles like razor blades
and on account of the shortage the
traders g0 even to the extent putting
the goods underground. It is prmci-
pallv with a view fo contro'ling com-
modities of that nature which are
considered essenti?l for human coa-
sumption, about which there is th=e
danger of the shortage resulting in

blackmarketing that is is considered
necessary to have some control. And
there also mere labelling is not of
great advantage, of great benefit. My
elder friend here, whose experience
in this field has been greater than

mine, was telling me just a smail
story., Some time back when they
msisted, when the Textile Commis-

sioner insisted that every little textue
article shouid be labelled, the good
Ahmedabad millowners patriotically
obeyed the order. They labelled up
the goods. Everything was labelled
up 50 per cent, 40 per cent, 30 por
cent more than what it ought to be.
So, mere labelling is not the solu-
tion. In the case of a patient it does
not matter if the doctor is considered
stupid, but then it he saves the life
of the patient, he is a real doctor. It
is no use a doctor or a surgeon say-
ing: My diagnosis was entirely cor-
rect, but unfortunately the patient
has died. It is no use merely labell~
ing and the object of labelling will
not be served. What to my mind is
important, and I am quite sure the
Minister of International Trade s
fully aware of the problem, js this.
In a country like India where con-
science does not play much part with
some of our countrymen unfortunate-
ly, it is necessary for Government to
come down heavily upon unconscien-
able people, people who have 1o
conscience, people who try to take
advantage of the necessity felt by the
people, certain types of unsocial per-
song They require to be dealt with.
Merely insisting on labels bearing the
seal of the Central Government would
not suffice. This penalises only wbat
vou call not labelling. This does not
compel the man to sell the goods at
the labelled price. Both ought to be
there. Anyone who contravenes the
provision, anvone who does not sell
arcording to the labelled price shonld
be penalised. Now that precise thing
is omitted.

Sart ARJUN ARORA: He probably
presumes some common sense in the
buyer, ‘
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Surr D. P. KARMARKAR: I do not
know whether my friend has been
briefed by h.n. I am not prephred
0 accept his impromptu brief. Un-
fortunaiely for me my relevant friend
is absent. In any case, I am not pre-
pared to take something on trust by
some one who has not even consulted
him, unless my friend tells me

Serr AKBAR ALI KHAN: He has
supported the Bill,

Surr D. P. KARMARKAR: By error
he has supported 1t. 1 am qute sure
that he does not want to continue tne
error by being logical till the end.
Therefore, I wish that he might brng
forward another B.ll. In the case of
certain commodities there are powe-s
under the Egsential Commodities Act.
That list 15 not wide enough because
in the conditions of today probably
what was considered essential some
eight years ago or ten years ago or
flve years ago may have to be chang-
ed. If it is a general power, I am
quite sure that Government will use
that power. But what 15 important
is—and I am sure the House will
agree with me—to save the customer
from fraud, arising out of shortages
either temporarily or permanently.
To my mind, this Bill does not at
all serve the purpose. 1 was really
wondering what purpose it serves.
Of course, wherever you go in the
Western countries, everything 1s lab-
elled. You find vegetables labelled.
You find fruits labelled. You find
everything labelled. That is quite all
right. For instance, in the Khadi shop
everything is labelled and one leels
some satisfaction about 1. There is
a point in it—that one does not feel
that he is being defrauded It is not
80 much a question of monev If 1
g0 to the bazar and buy 3 small article
costing Rs 4{. and if I come back ana
find that T have been defrauded to
the extent 'of one rupee, it is not su
much a question of one rupee. One
rupee is n~t much But the sense of
being defrauded that feeling should
not be there A t'me will surelv ~nme
in our countrv also when evervthing
will be 1abelled properly. I take it
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that my friend’s basic iniention 13
correct. Only the intention 1s 10t at
all expressed 1n this Bill. If I under-
stand his basic intention correctly, he
wants to be fair.

THE VICE-CHAIRMAN (Surr M, P.
Brarcava): Please do not powmnt your
finger at him,

Smri D. P. KARMARKAR: He
wants to be fair to the customer. He
wants that the customer should not
be defrauded. He wants that nopudy
should be able to blackmarket. He
wants that nobody should be able to
indulge with 1mpunity 1n unsocial
practices. That appears to be his
intention. I am making a generous
allowance. Now, obviously that i hus

intention. Otherwise, there is no
ground for this Bill. But this 1
tinkering with the problem. 1f you

want to eradicate malaria you have
to take drastic remedies. Merely by
killing one mosquito you cannot
achieve it. As I was telling him—he
was away—in Ahmedabagd the textile
merchants put up labels, put up prices

by more than fifty per cent. Unless
it is his intention to help black-
marketing—I do not think so, I do

not think that he wants to help such
people in the least—Ilabelling will not
serve the purpose. His intention ap-
pears to be good, but the product of
his mtention does not appear to be
sound Thank you.

Surr P K. KUMARAN (Andhra Pra-
desh): Mr Vice-Chairman, Mr. Tanig
has introduced a very simple Bill
The two aims, ag I understand from
his Bill, are: one, to make articles of
consumption available to the people
at a uniform rate and two, while fix-
ing prices the Government also will
get a hand m it. Thev should ap-
prove the price and while doing s9
they also get an opportunity to see
that a reasonable profit is charged.
Apart from these two things mAany
other argnments have been advanced.
The hon Dr. Siddhu has argue] wnat
none of these things are useful The
entire capitalist system should be
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wiped out before consumer goods can
be made available at a umform rates
to the people. 1 do not think so.

Dr, M. M S. SIDDHU: Price indi-
cat on does not mean cost accoun.mng
If price indication means cost account-
ing and lowering of profit, I would
welcome 1t. But 1t does not.

Sart P, K. KUMARAN: This is not
& question of lowering of profit. Data
shoes are available throughout the
country, at Madras, Calcut, Vyaya-
wada, Delhi, Bombay, ete. at unito.m
rates. 1 do not know whether they
make 5 per cent or 25 per cent profit,
but at a uniform rate, at fixed p=ices,
at stampeq rates, the shoes are avail-
able throughout the country. Why
not the other things also? My hon.
iniend mentioned that patent med:
cines, whose rates are also geneial
fixed, are not available gt the samc
rate throughout the countrv., It iz
this malpractice which should be
checked. In the morning Mr. Govin-:
dan Nair mentioned an instance in
which I was also involved., I nur-
chased this pen for Rs 18, while he
purchaseq it for Rs 23, from tte
same Janpath shop. These things are
happening Let the capitalists, as
long as they remain, make wha‘c et
profit they can, but let it be reason-
able. The Government’s nflvence.
while fixing the rates, should be .aere
Only that much is intended here. I
do not think that Mr Tariq's irten-
tion is to wipe out profit or remsve
profit once and for all That is one
intention The other intention is to
make things available at reasorahle
rates Matchboxes are labelled Thcre
are 5 nP matchboxes and 6 nP mat.h
boxes It 1s printed on them Al-
though they are labelled, they ar~ not
available at 5 nP or 6 nP So, for
implementation 'of this, some pro-
vision, some authority 1§ reguir-
ed On that account 1 1ok
the Bill requires one or two
clauseg more. Apart from that, in
regard to this simple Bill to say that

the B.ll is intended to restrict the
entire society or impose control and
on that plea prevent this Bill from
being passed, I think is not just. I
hope the Min ster will consider this
aspect and the House also will con-
sider this aspect and see that the
Bill is passed. To remove the de-
fects, I support the demand made by
my friend, Mr Govindan Nair, that 1t
should be referred to a Select Com-
mittee, They can add the clauses
necessary. I appeal to the House that
the Bill may be passed.

4 p.M,

Surt MANUBHAI SHAH: Sir, 1
must thang the Mover of th s Bill for
the opportunity that he gave to the
House and to myself on behalf of the
Government, to discuss thig very im-
portant measure, As geveral hon,
Members have more or less unani-
mously projected, the object of this
Bill is that in a vast country of our
size, it is essentia) that as many arti-
cles essential to life and otherwise
are brought under a system of price
discipline, which ultimately reflects
into a label being fixed to a commo-
dity on the basis of a reasonable pro-
fit and return to the producer and the
seller. One can easily see that there
cannot be any objection to 1t. As a
matter of fact, on behalf of the Gov-
ernment and myself, I whole-heartedly
welcome th s objective. The principle
underlying the Bill and the mecha-
nism thereof, as pointed out by the
last speaker and by various other
speakers, are the two very important
ingredients of a piece of legislation
like thas.

Now, the legislation, as has been
dra.teq and proposed here, is totally
madequate either from the point of
v ew of principle or from the point of
vew of mechamism  which 1t has
before it as its objectives It is one
of the most Herculean tasks that can
be faced by any civil or other types
of Government administering any such
vast count*y. I would therefore say
what measures this (Government has
taken sice independence up till now
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in this respect, and they may be
enumerated by me in a brief way be-
fore the House.

We have enacted in 1955 the Essen-
tial Commodities Act which had re-
placed an earlier Ordinance which
came from the war yjears whereby
the Government was empowered by
that statute of Parliament and before
that by the Ordinance—io declare
certan commodities as essential  as
given in the Schedule of the Act and
in clause (2), It has been further
amended three times by the Central
Government, in 1956, in 1957 and
again in 1957, and again amended by
the Punjab Act No. 34 of 1959 by in-
corporating the provisiong thereof It
is one of the most comprehensive
measures to bring under the orbit of
legal power, the power to declare
certa’n commod'ties ag essentia] and
to regulate the sale thereof at every
stage. My friend, Shri Karmarkar,
mentioned a very important point
that there are many stages of a trans-
action. It is not only the penultimate
or the ultimate part of it but several
chains in a series of processes, from
production to the consumer, as they
call it in econom’cs, from the weaver
to the wearer. There are many stag-
es through wh'ch a product passes.
This power given by this august House
angd the Parliament of this country is
already there, Again  since the
Chinese aggression, the Defence of
India Act has been promulgated under
which much wider powers, even to
include commodities not already in
the Essential Commodities Act, have
also been taken, And as the House
is aware, in the last twelve or nine
months, severa] State Governments
and the Centrally-administered areas
with executive authority have not
only declared many essential goods of
life as subject to price control but
alsg brought about the price display
mechanism, that is the list of goods
and prices. and also labelling, wher-
ever prac.acable. You cann~t igbel
a banana in a country like this, To
label a brinjal will be absurd. It
will lead to the highest point of absur-
dity.

417 RSD—4.

[23 AUG. 19631 of Price Labels Bill, 19621368

Therefore, I would only draw the
attention of the hon. Mover of this
Bill and of the friends who sup-
ported this Bill, that a substantive
legislation has to be very comprehen-
sive before it can be legislated on the
anvil of Parliament.

[TEHE Vice-CHAIRMAN (SHRr AEKBAR
Arr KHAN in the Chair.]

And that is the most serious defect
from which this Bill suffers. We have
in the armoury of Parliament a leg's-
lation, again reinforced by the De-
fence of India Act, with a very laud-
able object've, which is before this
nationa} Government of ours and
before every section of the House.
That is why there is no need to have
any public op'nion on this, I do not
th nk that anywhere in this couniry
or anywhere in the world will people
dispute the need of g reasonable
price being charged to a  consumer
by a retailer or a wholesaler or a pro-
ducer. That is an objective which is
very much in the air wh'ch is accept-
ed, and with a bargain'ng capacity,
one does desire to have the reliabi'ity
or dependability of a shop when one
goes to purchase some merchandise.

Then comes the mechanism. A
serious defect in this very over-sim-
plified, small, brief p'ece of legisla-
tion is that everything must have a
Central seal, In a country so federal
and so vast as ours, to have a piece
of legislation with a Central seal like
this will mean havoc. M'llions of
civil servants w'll have to be appoint-
ed by the Central Government. God
knows how many crores—maybe
Rs. 100 crores, 1 do not know—ol
money will have to be spent in
appointing this staff to have all the
things needed to control the price in
such a vast country. More money
will have to be paid out both by way
of adm nistration and in var.ous other
ways.

Therefore, such g legislation has got
to be very much viewed with circums-
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pection and so, both from the point
of view of principle and of mechani-
em, I would say that the Bill requir-

es very serioug modification, Practi-
cally, the original draft is untenable
either as a ground-work or frame-

work or as a basis. You cannot de-
clare all commodities—as mentioned
there—to be immediately brought
under the purview of this law, There
should be a selective, phased
approach, Firstly, we take those
articles which are absolutely essential
and basic to life, those which affect
most the poor man’s daily fzmily
budget, and then over a period, gradu-
ally and gradually we go along, gnd
the sicial discipline becomes a national
discipline which everybodyunderstand
and which everybody is able fo en-
force, Then ig the time to go in for
that. As g matter of fact, even in
most of the price-consc’ous countries—
people talk of Western Europe, the
United Stateg and the Soviet Union,
even there—discretion is the better
part of valour, and they always use
their discretion in favour of a few
selected commodities and not of
everything. You cannot label a car or
a aophisticated radis; you cannot label
so many th'ngs which are not possi-
ble to evaluate in terms of price. So,
an omnibug Bill or g piece of legis-
lation like this does not serve that
purpose even in principle or in the
mechan’sm of implementation, unless
we decentralise the authority to en-
force it. That is, the seal can be of a
panchayat, the seal can be of a cor-
poration, the seal can be of a muni-
cipality, the seal can be of a State
Government or it ean be of a district
collector or g commissioner. The seal
of a Central authority is neither prac-
ticable nor des‘rable nor enforceable
in a country like ours with any
amount of machinery that you may
have or any number of civil service
personnel that you may appoint,

I will say what we have done in
the last few years. Not only in im-
portant towns and cities of this coun-
try but in other places also, the varl-

1

ous State Governmentg have declar-
ed several commodities as essentiaj to
life and have stipulated certain prices
which the shopkeepers are expected
to display, and in some cases there has
been even the fixing of labels, That
step we have taken. Apart from
notifying certain items essentia] to
life, we have vested authority under
ithe Defence of India Act in the vari-
ous local authorities, their having to
declare the display of the price list as
important, in many caseg even the
fixing of labels on certain commodi-
ties.

The second thing which is neces-
sary is a parallel discipline in prices
and that is, to open fair price shops
and co-operative  stores. Ag the
Minister for Food and  Agriculture
announced the other day in the Lok
Sabha, more than 5,000 fair price
shops have already been opened for
food and foog articles. Another four
to five thousand co-operative stores
where every article of importance for
the consumption of the common man
of this country will pe available are
to be brought under the co-operative
system, so that the buyer or the cus-
tomer who goes there not only pays
the price fixed on the label but is
sure that the label is genuine and cor-
rect. As Shri XKarmarkar pointed
out, mere label does not really guaran-
tee a price. I know. In price-stamp-
ing of textiles, we are most careful.
We have regulateq the number of
varieties in a year. For two months
nobody can have more than one vari-
ety for two hundred looms, and we
have so many stipulations, We have
Committees with most competeni offi-
cers of the Textile Commissioner,
with considerable experience of cotton
textiles, as Chairmen of these Com-
mittees. Prices are being fixed in a
most vigorous way, not on a volun-
tary bgasis as people might think it
to be, but on the formula of ruling
prices of 1961 on a particular day
when the prices were known to Gov-
ernment, Where the mechanism is so
complete ag that, T find Shri Arora
and many more friends connected
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with the textiles saying that people
s0 manoeuvre to get the prices stam-
ped and fixed that it leaves a huge
margin. So always price stamping
does not mean the m.nimum price, it
may be a rigged price, which might
cheat the consumer more. A tag can
be a poison and a blessing. There-
fore, the tagging or the fixing of a
labe} has to be carefully done. A
label should depict a basically cor-
rect price with a minimum margin of
reasonable profit so that the consumer
is not cheated in the bargain.
Merely a label does mnot automati-
cally mean an honest price to the con-

sume>. Therefore, this part also has
been looked into. Angd in order to
enforce that, co-operative steres,

which themselveg are the most honest
symbol of a trad'ng community, and
fair price shops run by the Govern-
ment or their agents under the
strictest control, are another two
forms of mechanism which we have
and we shall usher in.

In the Western countries, in America
and even in the Soviet Union, con-
summe; councils play a great role
because the watchdog is the consumer.
Here brinjal may sell something per
kilogram. But probably in the village
where it js grown it may sell at half
the price. 'What happens in cther
societies which have, probably, con-
trolled units everywhere? They are
so because they have got no ecocnomicg
of that nature as we have. There is

no profit. Whether the State loses or
ga'ns is of immaterial value, They
get certain things by paying high

prices at one end and by subsidising
something else. That mechanism is
not possible in th's country, Similar
consumer councils and consumer as-
sociations we shall initiate here. We
have g Central Council of Consumers.
Similarly, we are having state coun-
cils, district councils and local asso-
ciat’'ons where consumers collect to-
gether to carry on discussions, They
d'scuss what are the defects in the
price system, what price has been
fixed high, whether the policeman or
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the Inspector has been harassing them
and so on. I know of many instances.
I have a number of cases before me
where some gentleman comes and
says, “Your list is wrong. Give me
Rs. 200 or I will challan you” And
the poor man on the threat of it pays
h'm Rs. 200, This is an observation
which we come across every day.

Vigilance is the eterna} price of
democracy. Once we have demo-
cracy, the masters of this democracy
are the sovereign people of this coun-
t~v  The sovereign people of this
country have to be vigilant, ever vigi-
lant to protect the interest of the
community as against the profiteers
or the blackmarketeers or the man
who wants to do this.

So, Sir, all along this line we are
working in that direction. And as
the hon. Mr, Sapru said, I would re-
quest the mover to withdraw this Bill.
And I can assure him that apart from
these measures, various other measu-
res which the Planning Commiss’on
has contemplated are before us, We
are considering them. I will have
many occasions, I would like to take
an early occasion to consult the vari-
ous hon. Members of this House who
are interested in this matter, and
gradually evolve it. Maybe if this
Act is not comprehensive enough—
to my mind it is a very comprehen-
sive Act, It has all the powers vest-
ed in the Government which are con-
templated as a background to this
B’ll though it does not contain it.
Sim'larly the Defence of India Act
has got all the provisions—and if we
find that there is deficiency, we can
come up before this august House and
ask for amendments or for further
powers or even for a substantive,
separate Bill. Here there jg nothing
of that sort. We must know what we
want to do, how far it ig practicable,
to what extent it will benefit and what
is the practical implementation machi-
nery that we have got here or in the
States. We have to assess also to
what extent we can succeed in im-



1373 Shopkeepers (Fization [RAJYA SABHA] of Price Labels Bill, 19621374

[(Shri Manubhai Shah.]

plementing. We cannot make a
laughing stock of a big Parliament.
Let not an august body like this pass
someth'ng through sentiment  with
laudable objectives and then find that
their mountain of labour has not
produced adequate results. So, Sir
1 can assure the honourable House
that we are constantly at this,
We in the Government fully res-
pect the objectives and the feel-
ings of the House behind this
measure and we have so maay
Instruments in our armoury. Over
and above that we will consult the
Members of this House and the cther
House who are interested in this wvital
subject and examine what our pre-
sent programmes are, what we have
done in the past, what should be done
in the future so that over a period
we achieve at least all these basic
things, where it is possible to fix a
label or declare a price or display
the prices or in cases of wholesale,
to fix up the margins. We have done
it in textiles. = We have fixed the
margins at every step. So it is quite
possible that a commodity-wise pie-
ture can be studied and if we find
that tha pressnt powers are defective
or deficient or the State powers,
where we have to delegate them as
a Concurrent subject, are deficient,
certainly we can come back to the
House,

I can also assure hon. Members—
. one o? the hon. Members mentioned
that because a Private Member has
brought forward this Bill, therefore,
we would not accept it—that this is
never the thing. I for one believe
that it is the privilege of this House
that more Acts and pieces of legis-
lation shou'd come from the hon.
Members of this House rather than
from the Government because we are
a part of the wholee We do not
consider ourselves something differ-
ent than the Members themselves.

THE VICE-CHAIRMAN
AxBar ALt KHAN): That is
correct attitude.

(SHRI
a very

Surr  MANUBHAI SHAH: The
more the initiative comes from the
hon. Members the greater is the
strengih that the Government gets
from this House and the hon. Mem-
bers. With these words, I would
request the honourable mover, whil‘e
I appreciate and thank him for this
Bill, to withdraw it.
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SHrr MANUBHAI SHAH: How can
the Central Government fix the prices
and if a man puts any price, how
can the Government put its seal
there?
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I have seen him once doing talking
from 5 to 6-30.

Surr ARJUN ARORA: Was he then
the Commerce Minister?
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that means that the railway ticket
can be changed according to the
Station master’s will. What is the
sanctity? The sanctity is because it
is sanctioned by law and worked out
by competent authority.
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“The Prime Minister, Mr. Nehru
has asked the State Governments
through a circular that price lists of

commodities should be exhibited in.
all shops.”

Surt MANUBHAI SHAH:; This is
based on the law, not on the sweet will

of the shopkeeper.
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SHrr MANUBHAI SHAH: If I may
draw the attention ¢f the hon, Mem-
ber, oncz you bring the label system in
th2 manner envisaged-—we never con-
tomplated and I do not think anybody
in the House who suppnried this Bill
ever contemplated the ineaning which
th2 Mover now gives—hut if that were
the meaning, then the ridicule will be
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so terrible that every man will say:
“Here is something which is being sold
at one price. What is the Government
doing? Why are the two labels show-
ing different prices?” It is automati-
cally understood when the price label
is there, that it is based on a reason-
sble content of the product and the
price is satisfactory to the consumer
and gives a reasonable return to the
consumer. This is automatic,
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SErr MANUBHAI SHAH: This is
exactiy under .ae Essential Commodi-
ties Ordinance, proper calculation of
the prices and fixing them by the
Government authorities with all mar-
gins, and so on. Therefore, the hon.
Member may not mix up his other pet
theory of some label fixing for what-
ever purpose he thinks it can serve.
And what action has been taken in a
deliberate way by the Central Govern-
ment authorised under the Defence
of India Act, that is the scientific
method of price control in order to
ensure the common consumer that he
pays the fair price of the product and
he is not cheated. That is the whole
explanation we gave; whereas, Mr.
Vice-Chairman, I want the House to
understand that hig point is that he
thinks that by putting some label on
a product he produces some character
or some reliability. At least I have not
been able to understand that. What
support I gave on behalf of the Gov-
ernment was for a scientific approach
to thig matter.

Sarr ARJUN ARORA: The Bill
does not preclude what the hon.
Minister says in scientific or what he
says the Government of India does. 1t
only supplements what the Govern-
ment is doing under the Essential
Commodities Act and the Defence of
India Rules. It only supplements. It
does not put a stop to the good work
that the Government is doing.

Tae  VICE-CHAIRMAN (SHRX
AxBAR Arr KHAN): Mr. Tariq, I
would like you to consider the speech
of the Minister and the assuranceg that
he hag given y ow
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quE 5 8 g aEE Fg | el dF
fesr & awe o\ w9qA F1 aF §
IY AV 20 T wFae Q& I F
¥G TEUE WT G AT ¥ ¥
T § 1 R faw w1 (W wwwg
gz 78t ¢ {5 fawr & 9f @} @R Fnd
AR 7 1w faw # wwag faw
gF & W 991 fF s d A a7y
fe imad@erFan g R as §
fo gaml 9T A9 it g 9 W g ar
SUTST & | SUY WHAS ALY A BT FAal
& T a7 & | T 9Fg § |

gy YA AT T | FO AT
=W AR vfas oz FY I/ wrg
§ & & nirg &1 g8 7 T FET AT AT
g w1 5 fgem weliw o0 91 3o
gfeat oYt 97 ufenl Y siwa 79T
grAmagdAsmuagiara g fe
"I qY W) &8s W FwWa § 91 w9
§ a1 AT € | fae AT Al e AR
g; ¢ fo fgem adfm eeq 7
FAT qFI AT g IR AIT T
gfeal 93 a1 gol & AR 91 «¥ feelt
ddwg 7 =R A gsmwe i

f [ ] Hindi transliteration.

d, 9GS A A, gaqag ¥ &, FE A,
gt g &= 79 & g faer AR A
S €T & a1 AT ey 13w aQ
gTRdc  §%e< § 9§ fF avar @1 "Ew
T, a7 MW FF 7 v A9y
FAT T 9T T @ F a8 g Aaw
FT9FE & | THE W AT § AT W
g 4z =9 faw 1 wawg A9 | w9
gATU I8 & {5 Ao ) 9 0 7 e
S fOF 99 O FHT FT AGT T {Y
HIT I THAIR ¥ JZ Fgd &1 T&Q
79 fF g 9K o § § Y WK
g2 %g {5 7= O wHz e 2 S
o ay g
IO g9aq 7 92 W x5 faw ;|
AT ATAT FI .9 FT AHHE qATAT §
NTFTa asas 93§ . . .

Y gAae?  FHvEr gEedt ¥
WY g @ e

&t Qo gwo mifcw : gy wiaat
AEEAN AN ATE F4F |

SR MANUBHAI SHAH: How can
the Central Government fix the price?
Please do not be vehement. If a man
puts any price, how can the Govern-
ment put its seal there?

Wt Qo gao aifiw : & @ A&
Y e | F g NG R W ST
frama & dR ok & e 9w g
A FE § UF a9 VT AT A% A
g T § 1 ¥ A A 5 e
A # €q9 Q& AAT § AR W 99
A g { @FmR I g Fe
fo aig o ar @@ giw WA JAY )
AR E W W SEA QA A AN
g1 ud g § Aff T amsg @
awed & fF 8 © 5 § gEo Q@
gidraR au gsar it for ¢ wrr &
SATIT TG § SH § WA A F W@
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WiT a3 g gwar & fr aiw wry ¥ R
|TAT & A TF AT 9T A @Ay |
R ava; ans 3w e ww
T3 Afeq g1 ahar ¢ i sy fT o
I g AT T AWAT F3F2T FT qIAT
Razzar Mg g gl s =T 1
gFele § % f59 gema § S99
=T § 43 SEY A9 § WK 39y
FEERIL & 39 X WAHT $3 T &
O 6T o ax § wqA A A
€YFT 3T T AYFT faemar &1 ) s@9
qU AR § 5§ 5 fag o &
R & T § | 59 A9 T a9
forat aram St i gAY & | GeaT ATEd
o1 fF AR g & SRl e f g O
EWIEX O, AT T H& A FATZHT |
1T A ¥ SATRT g7 § [ a9 arag
Hragm an § | A d=T ¥ wrEd
feelt wifde & 9Ty, ggi wTeX g
Faq qm g faemr 5 T @
21 SRFAE ATEE N R galrendt
§ 3@ 7oF & a1 I 99 § AR 91-
frendi e gl § ok 77 70 9=
fereme) & 3T T8 & 97 93 W w1
Ve F T T A& famg oy & Tar an o
#7 gz T § 999 A 62 A%
F gU UF A W F fau, 747 9%
9 FHT SEF 909 IS g | g3 d
ET § a5t A ASI[ AT 4 FIG & qOAT |

I have seen him once talking from 5
to 6-30.

Surr ARJUN ARORA: Was he then
-the Commerce Minister?

=t go gho mifiw : WR IAH!
= ¢ fF W A fmaT a4 oW
AT Ay ST TG F | 9
oOeT 99 AT A4 w37 | gafag
fr o woaT A8 & & Im WA
FY FTUAW FAT ATZATE | A FA7 F,
M § 740 ST ARAT § 4 WT A
Y FIAT qoo TIY HHL Hifwy | A
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& F7q7 § Qoo FAY FT 4Fd LY |
fag @%@ & a7 I@ FE SEH B
SIS AT TE Ay § 1 A oA
T Afer | AL g wRTT AGTEE $
MR & § 93 A7 3 ATIAT 441 €0
3 97 wiar FQ@¥ @r g | Ry gFe
# UF T OF A § fRer gEe &
TF ¥TET AR AE | A UF AL g
f& oF 9z oF =TT AR AR FET
&1 ¥ wzar € B 937 oF T A
o1y § agr S & T A9 gl g
UF agd qST q97 a9 AT )

o fag 1.3 7 7 FTH TATT
& uzgaw safay fF a3 o3 fag §
A 1 F A I FHfae §
¥ faegar weqface af § a1 Aw w1
qEAF & | TF TATN A IAHT YT
qrEf & qEIF W R

Yo THo UHo QHo fag : #
guaar § f& sasr wea faega
o § A dgfrae AR e aes ¥
TR AT F2T FW & A I T 7 ¢
97 o F5F &

st Qo Qo @m : a3y W &
HqEAT § 1

8To UHo THo UHo ﬁlﬂ‘a‘;mﬁ
FT qITT TG & | AT FS A ¥ 93
TOEIF FT AT a7 SATET F= g7 T

ot Qo wHo Ffiw : ag Y ¢
arar § | SR g o faeen ¥
TG THMAE § &1 qqd AT FAT § )
# oz A § v e gwma & A ag=w
2 agt aga faqar anfga  fam ¥ &
A T GHRA G 1 TH | A1 FARE
T ST GFAT §, TFTa €21 F 1 9%
g, WeTHA ¥ agi o1 aFar g\ AfwA &
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| Qo THo ATXH]

w1gaT § 6 W A § @ @,
o AT HTHE A AT § T FATE
F 57 X WA AT H gFar 99 F W
wod diged # ag RF« F1 agfena
AT g 1§ JeT SR 1 g%ar §
|FFT B BT AT Cay g FT EFHAT |
Nfgaaragg mrae g o f5 faw
% YOG ZY AT AW | FG H AT
g1 Fgfaom 3 a1 dwfasw
AATLLAIRY 1 g & anfv &
foega  wTgwTAT gwEETe o1
qum gt &, fowd qum @i w
AT q1 GIART Y 1 9T fF Fer =R
oY A T, AFA A G AR A HHAT,
Y 18T A FAMAT AT GRAT F 47 B¢
HTaT fF 59 ¥ a1 SRt g & fR uE
@ FFd 99 AN AR FFAT AT
FLFTTHYE STAUFA FIST AGT & | FOA
FRFTLHIA AT H] G & FTH A
T &, WAT G_T FIAT § | AT AN A
g yo {5 arga agd & g & v a8h
9% §a §, F amar § 1 e ag gy
T qHT T & W F fewe afi
wrar &1 wfew S¥ wqw g &
fewe ¥ g far g ag geea 4
fora gl A T ¥ 91 & I adr
@ faa 7€ & ¥ uF wder
ITH T FW FT L FF a3 g
I FET AN T 99w A7 ¥ )
I L qg AT &

st /A T2 : W fewe o W
forer & g a1 S<erar SIET ¢ AT ST
that means that the railway ticket can
be charged according to the Station
master’'s will. What is the sanctity?
The sanctity is because it is
tioned by law and worked out by com-
petent authority.

sanc-

=il Qo Qo AT® : WA FFAT Y
ferrrer & Y WY F) 36T 48 FEAT & P
aTed W9 &1 fohe a7 AFT 7 T
g979 79§ § R WY gHud e
FCT  fr o 1 oo Fardg 79 9
g ar ar fergeam & qura |ifaat
¥ Q1 feT ¥ sy ag a1 ) har awa
fF a3 &9 9F & §iv ' qarey
IR IR gl fF
Tq7 741 fat | a8 TF WO F qga BT
]| E 1 oF FlETeaw A7 I g
wifaw & fefsay & u: 79 99 fag §,
A1fag @A AT 99 A ew | qrfaw
Fqmagara g 1 § =g § @R
qew § faore & it 99 @OR-H3FT
gt & gu # gardy ot wr fawee
# T G427 1§ | 9 aF 9% /R
Wﬁfﬂ-ﬁ% #3 gq a1 foredt T
g

ot fawra Tar @Y o fod a0
WA AT qATE & FF ag@ g ar g 7

=T Qo qwo afes : 74T a1 Y g9
faer #1 vFae AT & 1 39 faw #1 Awam
18 & % vl gamek &1 9w @ §
T3l 39 ¥ qa9 0 |
Dr. M. M. S. SIDDHU: You meam

cheating by written word rather
than orally?

¥T qT9wT g Aqaw g fF fag
% giar fear 91w ag wser § a9
9 & f& qa § qam@ar s 7

o7t SF SR © g FUHT AGAT AT
g1 IR A F W HIE FHFERI
T@ A GHIT qGT T, T G Y
g

%Y Qo GHo afYw : ;MY 7 98 HY
gueare w1 forar | face argy 39dq,
W A gF & 9 fag arge =1 gow
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g | fag s dud € F W duar g ag WY
TATRTIAA & & A s daarg
qg WA HHTUTT BT FHT I €
W, ¥ Q1 99 @ 1 ST FT gFA &Y
FIT | & wgar § 5 e oaar
T I T g A fag & E W
A forar & 70 gF o< oY fawr gn
TR IF &7 A I 2 @) 98 S '
forg +3 w@ 1 # 91 fam w7 @ ) ATy
AT wFAR AEY & 6 ared Mg 9a
FU | FAT AR FAT 59 faw #7
g waag At | afes fad wags 77
tfr whmr e fe Ty s A s foay @
I9 Y 7 H 98 981 T T ) F199 747
& 9 &1 faw & awas w&f &1

gt Mftsww fEeaanta (we 93w):
A A AR FT FTA A& . . .

ITEATETE (T HH I W @lA)
o9 w4y wfefEde & a3 § sfed |

Qo QN o ifee : Jgw A i
@ & A9 § @A 5 iy 8@
AT E | FAHEHT &1 &S qaGIA 7@
AT AT HT AT IS AT O § 5%~
A% & a1 <w &1 faewrer s 1 AT
FIR T WX 98 € Fege TIAHT &7
T T8 § A & AT AT qISEE WIgH
fafees o & s S99 & aF
festrr <TRaT § ST SR Al awr ¥
fear 9¢ TavaY, 9850 €o F )

“The Prime Minister, Mr. Nehru,
has asked the State Governments
through a circular that price lists of

commodities should be exhibited in
all shops.”

Sar1 MANUBHAI SHAH: This is
)ased on the law, not on the sweet
vil] of the shopkeepers.

=ft go uwo avfiw : @H FaTw AT
we faga w1 g @ f9faw #1 &
¥ g7 vgar § fF 39 ToF A gg A=
o ) W g F Sew g aifed
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ot @aTe g & fF w9 W@ aEade

& 9 wd 5 faedlt ¥ 916 FHITFT

¥ W ou B &4

IYAAIET : (= HRITHAT @™ ) Te L~
T, 9% HI9a &1 AU TaTHE & qie-
fEmTardla s g & § e
FIHG FT T TEL & ST 1 4
AR @Y fEErd g1 e | Sed
TG wewT G & Afe e Ads
7, fawemar & )

Surt MANUBHAI SHAH: If I may
draw the attention of the hon, Member,
once you bring the Jabel system in the
manner envisaged—we never contem-
plated and I do not think anybody in
the House who supported this Bill
ever contemplated the meaning which
the Mover now gives—but if that
were the meaning then the ridicule
will be so terrible that every man will
say: “Here is something which is be-
ing sold at one price. What is the
Government doing? Why are the two
lables showing different prices?” It is
automatically understood when the
price labe] is there, that it is based on
a reasonable content of the product
and the price is satisfactory to the
consumer and gives a reasongble re-
turn to the consumer. This is auto-
matic,

it o qRo mwifcw : & T a3
@ @ g 5 e owee w
oy SRl Wik fear @ aw ween
I A T GG g & 9T & A
fora ama =t g g9 fod gee qEEr
FEAE AN AT Haewm TY
g o foarer & @R 9T o WY Y
FIAT FA TF T99 &1 HH THIL HT 0T
g @ SO qIT T W @R g W
Fg 5 fog 3o o 7z 9 fa @
Iu% are &Y freg N 1 | aga & g@ln
9T ATIA IGT EIIT HI AT Y F5GTAT
T qE F & 1 waw @ g
3T & ol 7 frew A AT 0 A
AT U7 § {5 S GOReR § IUw a9
STAT T §) W THFETE F W GEAE
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[+ To qro Al

TG, O 37 wmF F7 frg g
THLC TR 1 @ TgT HwB0 T gl |
g4 gy gew faffeer qigg 3 o
TATT fFan @ I L AE A3 3F 99T
FCAT Arfzd 1 wrew fafqeT & wa
HT qaTfa® G TATaE T oY 7F w9
g foar ar 7 faeft & < wiiwy
§ wras T #3 foar & w1 393 g-
T gy gar § fr fedg ore gfemn
&g & qga faeet wgx & wrzy fawe
& fFar g 1

Surr MANUBHAI SHAH: That is
-exactly under the Essential Commodi-
ties Ordinance, proper calculation of
the prices and fixing them by the Gov-
-ernment authorities with all margins,
and so on. Therefore, the hon. Mem-
ber may not mix up his other pet
theory of some label fixing for what-
ever purpose he thinks it can serve.
And what action has been taken in a
deliberate way by the Central Govern-
ment authorised under the Defence of
India Act, that is the scientific method
of price control in order to ensure the
poor consumer that he pays the fair
price of the product and he iz not
cheated. That is the whole explana-
tion we gave; whereas, Mr. Vice-Chair-
man, I want you to undersiand that
his point is that he thinks that by
putting some label on a product he
produces some character or socme
reliability. At least I have not been
able to understand that what suppurt
1 gave on behalf of the Government
was for a scientific approach to this
matter.

Sart ARJUN ARORA: The Bill
does not preclude what the hon, Minis-
ter says is scientific or what he says
the Government of India does. It oniy
supplements what the Government is
doing under the Essential Commaodities
Act and the Defence of India Rules. It
only supplements. It does not put a
stop to the good work that the Gov-
ernment 1s doing.

THE VICE-CHAIRMAN (SHRI
AxkBaR Arr KHanN): Mr. Tariq, I
would like you to consider the speech
of the Minister and the assurances
that he has given you.

=t Qo gao a.few : TwF IR F
8 & & & e | geat 7 FEa g
R q9&ET § OF qRraqw &1 98 )
qAEl  FI3 TG GAFAT HeAT AT
f& g 9371 uF g 7 Gedt ¥ qer
fr wreeng 743 fF A A% 1 t@ET Wa-
T Az @ gu g o §
HqT | @ [ AT A FEgr g HiE
HeATS qUar I A AGH I W4T,
W HFFT T AT | F a1 &7 T
F R A I TG GHaAv | WX A
A &Y for ¥ qEEwa @dg T2
aFAT | forerar ag 93 AvAT Y § 1 At
H @ TR TE # A6 T H
AT § Forae S0 @rasa #1810
AY TN AFES 59 faA F AR A
7> g fF fSaar %m0 3% qiga av s+ar
AT 7 f6 77 § ST N AgTA1 | W
A A1 Aq IS FTH 1 TG HLAT
g, AR AW Fgrar g | fav e #1 FoAa
Twlr # & I O QAR
fomr St T TR G TH § T A
xqA T Ay | ag vz frgm F fed
qgd F3T TIH ENT, T~ NI, 92 gRI
g ar AT H AT @ | A A FHgAr
7z & fr =o% fa¥ wre AR SfF @
SET TEl g | AW FgAT ar ag § S
A TS T & TT IABT 9T LIFAT |
§ a7 78 ot & o FHg ) @
a1 SEF! g9 dfed | AR FEA
FT AqeS T § % S« S+ #7 &1
TE FU | T AN AT T F G
a1 T agT west AT 8 |

79 FW T 9 F IR § OF 4%
fpe S quwe &l w1 AERIT AT
Fw § fogiv 2o fawr 97 fonmaa &
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AR forgiy FRelt 32 qaTewd #1997
AR SATIT AT 5T 73T g | & ao
afga 1 W YT =T FET STgar
g foegi wt g9 e § o famn
§ U T Ared &1 o qiF war
FCAT 91gar § fogi fawr &1 @@ waw
4 gEEs QT W TEET qaETan
FOF A G G 081 F 3w g
¥ T WA A A A
Qi 71T FLAT T g, i 5w
T A AT | & wrwr Y g oT
FTAT AZAT § A AT 97 F FHfa-
TZ FT AT AT T FIAT ATEAT E
fF seala qft =@ wnfawr awman f &
T 9o 1 7 TF7 | 37 UTHE F U
¥ T qIgT F AR A A I
I 9T WX qET g A SR
9 59 fa= 1 AT Fav A g 1]

THE VICE-CHAIRMAN (SHRI AKBAR
Arr KHAN): Is it the pleasure of
the House that the hon. Member, M.
Tariq, should withdraw the Bill?

SomME Hon. MEMBERS: Yes.

THE VICE-CHAIRMAN (SHRI AKBAR
Avr KHAN): In view of the assur-
ance given by the Minister

Surr M. N. GOVINDAN NAIR
(Kerala): Sir, before you de-~
cide

Trae VICE-CHAIRMAN (SHRr AKBAR
Avr KHAN): Is it a point of order?

Surr M. N. GOVINDAN NAIR: It
is a point of clarification.

Tue VICE-CHAIRMAN (SHrRr AXBAE
Arr KHAN): No clarification at this
stage. I am sorry. In view of the
assurance

417 R.S.D.—5.
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Surt N, M. LINGAM (Madras): He
wanis 1o know what is the precise
nature of the assurance.

THE VICE-CHAIRMAN (SHRI AKBAR
Arr Kuan): He must have heard the
speech of the Minister.

Surr  CHANDRA SHEKHAR: Un-
less we know the assurance, Sir, in
precise terms, we are not going to say
that the Bill be withdrawn, Mr. Tariq
may be under the discipline of the
Congress Party but we are not going
to give the permission unless the Min-
1ster gives the gsurance in clear terms.

Sur1 M. N. GOVINDAN NAIR: My
point is that this Bill wags introduced
by Mr. Tariq It came to the Rajva
Sabha Secretariat. It was seen by
very responsible people Nobody felt
that the provisions of this Bill were
covered by the Essential Commodities
Act.

Surt MULKA GOVINDA REDDY:
They could have raised objection then.

Tae VICE-CHAIRMAN (SHRI AKBAR
Arr KHAN): Some Members did men-
tion it, that it was covered.

Surr M. N. GOVINDAN NAIR: Be-
fore the Bill came up Dbefore this
House 1t was in the hands of the
Government. My point 1s that even
though the provisiong of this Bill are
covered by the Essential Commodities
Act, the way in  which that Act
hgs been worked has created in im-
pression In the country, among Mem-
bers of Parliament and even among
Government circles that we are in
need of such an Act. If this is the
way in which the provisions of this
Essential Commodities Act are going
1o be implemented then I think that
we may have to say that at least this
Bill, whatever its defects, may be sent
to the Select Committee.

Tue VICE-CHAIRMAN (SHRI AKBAR
Arr Kuan): You are making another
speech. You are not asking for clari-
fication.
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SHrr M. N. GOVINDAN NAIR: I
will come to the clarification. I want
an assurance from the Minister that
thereafter he wil] utilise the provi-
sions of the Essential Commodities
Act in such a way that its effect is
properly felt not only by the Members
of Parliament but by the whole coun-
try. If that assurance is there, then
we will consider wheither we will lend
our support to the withdrawal of the
Bill or not.

SHrI N, M. LINGAM: I would like
a small clarification. The hon. Minis-
ter was pleased to say that any
scheme of price-tagging must be
based on a scientific formula for
arriving at the prices. The problem,
apart from entailing such scientific
evaluation, means employment of a
colossal gtaff by Government, and this
august House cannot in a huff or out
of sympathy for the poor consumer
pass a law which will be a big burden
for the Government to implement, We
appreciate the statement of the hon.
Minister, but then in the same breath
the hon. Minister claimed that Govern-
ment was engaged under the Defence
of India Rules and under the provi-
sions of the Essential Commodities
Act in fixing prices arrived at after a
correct appraisal of the cost of pro-
duction, margin of profit, and so on.
We would like to know what prevents
the Government gince it is very much
seized of the matter—we are told that
a Committee of Secretaries was deal-
ing with this matter and that now a
Committee of the Cabinet is dealing
with the matter in view of its import-
ance in the present emergency—what
prevents the Government from apply-
ing the same method in fixing prices
for important articles affecting the
daily necessities of the common man.
At best it may mean amendment here
and there of the Bil] sponsored by my
hon. friend, Mr, Tariq. It is not his
contention, as far as I know after fol-
lowing the debate, that the prices
should be left to be arbitarily fixed
by anybody. It should be done scien-
tifically in as comprehensive a way as
possible to cover as many articles as
possible, but since Government is also

engaged on an identical task, what
prevenis the hon. Minister from giv-
ing the assurance that a Bill of this
nature, which wil] give statutory sanc-
tion to Government in place of the
temporary Defence of India Rules,
will be more helpful in meeting the
needs of the situation? The clarifica-
tion I want 1s only on that point.

SHrr MANUBHAI SHAH: Are there
other clarificationg required? Mr.
Vice-Chairman, I thought I had made
a very comprehensive speech. The
problem is very simple that this is a
very mighty task. If the hon. Mem-
ber reads the three clauses—it is not
a very long Bill—he will find the
absurdity of the proposition and the
enormity of the task, Every commo-
dity 1n every part of the country has
to be labelled. For what purpose he
now explains. We in common par-
lance understood that we should en-
sure the consumer that there is no
profiteering involveq but that he is
safeguarded against any type of rack-
eteering in prices, That cannot be
performed in that way. The Essential
Commodities Ordinance also has en-
visaged that articles essential to life,
the few commodities that go to meet
the needs of the common man, are
ensured to him over a period of time
according to a phased programme.
That is the task we are engaged in.
We cannot engage ourselves in the
task of fixing the prices of everything,
from g jet plane to wheat. We have
fixed the price of wheat. We have
fixed the price of rice and we have
fixed the price of sugar. One
after another, these basic commodities
have been taken up gnd hon, Members
are aware of the steps that we have
taken ang what' we are aiming. It is
impossible for me to give the assur-
ance that for all commodities in the

aountry the prices will be controlled,

that the prices will be laid down
for their distribution. But to the
extent it 1is practicable the Govern-
ment is doing it and that is the
basic policy of the Government
also. As a matter of fact, the price
question is fundamenta] to planning
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and a whole chapter has been devoted
to this question of prices in the Third
Five Year P.an I need not elaborate
on this any more

As for what was contained 1n the
clarification now given by the mover,
1 can gssure the House that we have
gone fa. ahead and the Government
has achieved much more. I do not
think character can be raised by labels,
by labelling everything that goes into
our everyday life. If every one has
the authority to use the Centra. Gov-
ernment seal I may take the seal and
pu. a price and two or three days
later put another price That may
only satisfy a sophisticated feeling
that the thing has been labelled I
am apn humble student of economics
and I have never known of price
labels 1n this sense Price labels 1n
the normal economic sense of the
term means an important measure by
which the prices of certain commodi-
ties which are used by the common
people should be controlled, and that
1s the object which we are having

Surr ARJUN ARORA. Sir, the hon.
mover has sald that he wants to with-
draw the Bill which has own quite
widespread support in this House and
that he does 1t on certain assurances
which, the hon the mover says, have
been given by the hon Minister Sir,
I also hearq the speech of the hon
Minister just now and what ever
assurances he gave on this Bill i this
debate were not clear to me I under-
stood the hon Minister as restating
the policy which the Government has
been following all these years He
just now made mention of the Plan
and we are now 1n the second or thirg
year of the present Plan So he has
only stated what the Government has
been doing But that has been a fail-
ure as far as checking the price spiral
1s concerned So 1t 15 not clear to me
what are the assurances that were
given by the hon Minister, ag I find
that T am not alone 1n failing to under-
stand the assurances which have led
the hon mover, who has made a

|
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very eloquent speech, to seek to with-
draw his Bill

THE MINISTER or INDUSTRY
(SHR1 N KaNUNGo) Let him vote
agamst 1t

Surr ARJUN ARORA Shri

Chandra Shekhar who spoke just now
also wanted to know what assurances
have been given So 1t will be very
useful to all concerned, to millions
who will be reading the newspapers
tomorrow morning to find out what
the Rajya Sabha has done to check
the rise in prices, if the hon Minister
would please categorically state what
are the assurances which he has given,

Surr VIJAY SINGH May I sug-
gest, since the mover seeks to with-
draw his Bil], 1t 18 presumeqd that he
has understood the assurances and so
Mr Arora can talk to him and under-
stand from him

SHrt CHANDRA SHEKHAR  The
hon mover has clearly stated that it
was not “Bhagwan” but ‘“Mukha”
which was forcing him to withdraw
the Bill So that 1s the reason It 1s
due to certain pressure on him that he
15 trying to withdraw i1t

Ssrr A M TARIQ No, no pres-
sure I am afraid of some individuals
in this House who do not understand

THE VICE-CHAIRMAN (SHRI AKBAR
ALt KHAN). We have had sufficient
clarification, explanation and assur-

ances So, I would like to know if the
House gives the mover permission
to

Surt ARJUN ARORA  Sir, before

the matter 1s put to vote, I want to
say that Shri1 Viyay Singh does not
seem to properly appreciate the pro-
cedure 1in this House when he asks
me to have a private conversation
with another Member

THE VICE-CHAIRMAN (SHRI AKBAR
Aur Knan) I can quite see I think
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{The Vice-Chairman.]
you can mutually appreciate each
other,

The question is:

“That leave be granted to Shri
Tariq te withdraw the Bill.”

The motion was adopted.

THE COMPANIES (AMENDMENT)
BILL, 1962

THE VICE-CHAIRMAN (SHRI
AKBAR ALl KHAN): Shri A. B.
Vajpayee in whose name the Compa-
nies (Amendment) Bill, 1962 stands is
not here, So that Bill cannot be
taken up now. It will be held over.

——

THE REPRESENTATION OF THE
PEOPLE (AMENDMENT) BILL, 1962

Surt M. P. BHARGAVA (Uttar
Pradesh): Sir, I beg to move:

“That the Bil] further to amend
the Representation of the People
Act, 1951, be circulated for eliciting
opinion thereon by the 31st January,
1964.”

Sir, if 1 read out the Statement of
Objecks ang Reasons attached to the
Bill, the purpose for which I want the
House to consider this Bill will be
clear to the House, It gays:

“Experience during the ]last three
general elections hag shown that in
several caseg the election expenses
filed by candidates donot reflect the
true state of expenses incurred by
them on their elections. The law
as it exists at present in this behalf
seems to be not capable of effectual
compliance, The proposed amending
Bill, therefore, seeks to delete the
provisiong in the Representation of
People Act, 1951, regarding the
flling of election expenses.”

Bill, 1962

Now I Wil hurrildly go through the
provisions of this Bill. Clause 1 of
the Bill is the usual short title, say-
ing—

“This Act may be called the Re-
presentation of the People (Amend-
ment) Act, 1962.”

Clause 2 ig the operative portion in
which it is stated:

“In the Representation of the
People Act, 1951 (hereinafter refer-
red to as the principal Act), sec-
tions 76, 77 and 78 shall be omitted.”

To understand what these sections
say, I will have to read out these three
sections from the Representation of
the People Act 1951. These are sec-
tions 76, 77 and 78 under Chapter VIII
headed “Election Expenses”,

“76. Application of Chapter—
This Chapter shall apply only to
elections to the House of the People
and to the Legislative Assembly of
a State.”

“77. Account of election expens-
es and maximum thereof.—(1)
Every candidate at an election shall,
either by himself or by his election
agent, keep a separate and correct
account of all expenditure in con-
nection with the election incurred
or authorized by him or by his elec-
tion agent between the gate of pub-
lication of the notification calling
the election and the date of declara-
tion of the result thereof, both dates
inclusive.

(2) The account shall contain
such particulars, as may be pres-
cribed.

(3) The total of the said expendi-
ture shal] not exceed such amount
ag may be prescribed.”

Section 78 reads as follows:

“78. Lodging of account with the
returning officer—Every contesting
candidate at an election shall, with-
in thirty days from the date of
election of the returned candidate



